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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO.693 OF 2023

SUOMOTO “POLLUTION CONTROL BOARDS ARE WEAK LINK”

COMPLIANCE REPORT IS _FILED BY THE ANDAMAN AND NICOBAR
POLLUTION CONTROL COMMITTEE IN PURSUANCE OF THE DIRECTIONS
ISSUED BY THIS HON’BLE TRIBUNAL

That the present compliance report is filed by the Andaman and Nicobar Pollution
Control Committee as per the directions of this Hon'ble Tribunal. The details of

Vacancies, Sanctioned Posts and filled post are given below:

1. Status of Vacancies and Human Resource Augmentation

A. Sanctioned and Filled Posts

i. The status of all sanctioned positions of ANPCCis given in Table -1.
ii. The contractual appointments have been made for technical positions in
compliance with the Performance Audit Report of CPCB and the Scheme -

Control and Monitoring of Pollution (to meet audit and operational needs).

B. Current Status (Till September 2025)

a) Sanctioned & working strength (Referenced as Annexure |)

The Sanctioned Strength w.r.t Scheme - Control and Monitoring of Pollution,
includes the following posts tabulated as under (As per Andaman and Nicobar
Administration Order No 626 dated 23-02-2009):
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Table -1 ,
Category of Post Type of Post Designation | Sanctioned Post
Post Filled
Scientific & a) Direct Member 01 01[1]
Technical Secretary
Technician 01 01
Law Officer 01 01[2]
b) Promotion - 0 0
c)Deputation Environmental |01 01
Engineer
Other than|a) Direct Lab Attendant 01 01
Scientific & Peon 02 02
Technical Sweeper 01 01
b) Promotion s 0 0
c¢)Deputation - 0 0
Total 08 08

[1] Filled on additional charge.

[2] The Law Officer appointed on a contractual basis has submitted their resignation,
and the relevant file is currently under review. Upon acceptance of the resignation
and declaration of the post as vacant, a vacancy notice will be issued to initiate

the recruitment process. Law Officer from Litigation Section is attached to AN PCC

for legal matters.

b) Additional Staff:

i. The Central Pollution Control Board (CPCB) conducted a Performance
Audit of ANPCC on 18-19 June 2019, citing a lack of adequate sanctioned
posts for the proper functioning of ANPCC.

ii. Pursuant to the audit, ANPCC engaged the following staff (Table 2) on a
short-term contract basis to temporarily strengthen the department in the
absence of sanctioned posts and renewed based on performance (Order
No 408 dated 28-02-2025).
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Table-2
S.No | Designation of posts (On contract) [3] In
Position®

1 |Scientist 01

2 |Jr. Environmental Engineer 01

3 |Jr. Scientific Assistant 01

4 [Computer Assistant 02
Total 05

[3] Recruited on contract, based on recommendations of committees

(Performance Audit Report).

ii. Considering the need of functional laboratories for compliance of provisions
prescribed under Water (Prevention and Control of Pollution) Act,1974, and
the Air (Prevention and Control of Pollution) Act,1981, the ANPCC recruited

the following staffs (Table-3) on short-term contract basis through under the

central sector scheme "Control of Pollution" under the sub-component
Assistance for Abatement of Pollution (Order No. 57 dated: 16th May,

2025).
Table-3
S.No Designation of posts (On contract) [4] In
Position
1 Scientist 01
2 Accountant 01
3 Jr Lab Assistant 01
4 Jr. Scientific Assistant 01
5 Field Assistant 02
Total 06
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iv. Despite challenges like less willingness of the applicants due to remoteness
of this UT & diverse opportunities in mainland like higher studies etc. ,
ANPCC remains committed in maintaining adequate staffing and
strengthening its technical capacity in line with statutory obligations and
complying with the directives of the Hon'ble Supreme Court of India,

Hon'ble NGT, and CPCB.

2. Laboratory Infrastructure and Analytical Capacity:

A. Laboratory upgrades
i. The ANPCC is having a dedicated laboratory within the premises of the

Department of Science & Technology, Dollygunj, Sri Vijaya Puram, South
Andaman, A&N Islands.

ii. Strengthening with additional facilities for analysing water & wastewater
parameters in addition to in-house facilities & meeting the requirements of
these islands, ANPCC has signed an MoU with NIOT, which enables the
department to analyse & monitor more parameters. However, to make its in
house lab fully functional, ANPCC is in the process of procuring additional
equipment/ chemicals (Annexure Il).

i. Mandatory parameters of water & air quality are done through the in-house
facilities & equipment (Annexure [ll).

iv. All the annual repair & maintenance of the Laboratory building (Civil &
Electrical works are being done through the Andaman Public Works
Department (APWD)).

v. ANPCC is actively addressing the difficulties and taking appropriate

measures to ensure project progress, despite hindrances like the non-

availability of suppliers for the laboratory equipment, chemicals, and
addressing the repair/maintenance. Most of the times, bidding has to be
reworked and done due to non participation (vendors face higher |

transportation costs, hence, expensive for them).
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B. NABL-Accredited Labs

Islands are already having the services of 03private labs having NABL accreditation
which are being utilized by Industrial units/Institutions/departments for legally
mandated analyses as per EPA Rules. However, ANPCC will apply for accreditation

once the lab is fully functional & set up.

3. Quality Assurance and Compliance:

A. Monitoring Protocols
i. All routine environmental monitoring activities are being conducted using

available in-house and NIOT resources.

B. Laboratory Capabilities:

i. ANPCC currently analyses ambient air quality parameters, including
Nitrogen Dioxide (NO2), Sulphur Dioxide (SO2), Particulate Matter (PM10,
PM2.5), Ammonia, and Noise Level monitoring through the Continuous
Ambient Air Quality Monitoring Station (CAAQMS) with meteorological

data.
4, Quality and Collaboration:

i. The required capacity building through hands-on training for the laboratory
scientific staff of ANPCC has been conducted at the APWD Public Health
Engineering laboratory in September, for in-house analytical capabilities
and operational readiness. Training programs conducted at both NIOT and
APWD have significantly enhanced the expertise of laboratory and scientific

staff by providing hands- on experience and advanced technical

knowledge.
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ii. This capacity building enables the staff to operate sophisticated analytical
instruments with greater proficiency, improving the accuracy and reliability
of environmental testing. Such training strengthens in-house capabilities,
supports efficient laboratory operations, and ensures high-quality scientific

analysis for effective environmental monitoring and decision-making.

That the present compliance report is filed as per the direction of this Hon’ble
Tribunal. The Andaman and Nicobar Pollution Control Committee shall file

additional report as and when directed by this Hon'ble Tribunal.

(DrVatirider Sohal)
Member %emﬂetary'-iﬁNPCC
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44 3 2 Annexure-|

No.:7-47/PCC/NGT/ (O.A(6932023)/530

SHTT TUAT [HRIEIT TATHAS
ANDAMAN & NICOBAR ADMINISTRATION

ggyor AaFor gfAfa

POLLUTION CONTROL COMMITTEE DEPARTMENT OF
SCIENCE AND TECHNOLOGY

Dolly Gunj, Sri Vijay Puram-744 103 Tel/Fax 250370 E- mail:
dstpcc-andamans@nic.in

Sri Vijaya Puram, dated:16-09-2025

To,

The Divisional Head-PCP Division

Central Pollution Control Board (CPCB)

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Email ID- thiru.cpcb@pnic.in, pcp.cpcb@gov.in

Sub: Report in compliance with Supreme Court Order dated May 8, 2025, in W.P.
(C) No. 13029/1985 titled as “M.C. Mehta vs. Union of India & Ors.”-reg

Sir,

This is with reference to the D.O No.:CM-11/22/2025-PCPHO-CPCB-HO,
dated July 18, 2025, received from Chairman, Central Pollution Control Board (Ministry of
Environment, Forest & Climate Change, Government of India) for the compliance with the
Supreme Court Order dated May 8, 2025, in W.P. No.:13029/ 1985-M.C. Mehta vs. Union
of India & Others (Reference: CPCB Letter to All SPCBs/PCCs dated June 2, 2025).

In this regard, please find attached the information in the prescribed format along
with the compliance status report (on sanctioned strength & working staff strength) as
Annexure- A & Annexure-B, respectively, for your information and necessary action.

Yours faithfully,
Encl: A/a

Director (S & T) cum Member Secretary XANPCC)

Copy to: v

1. PS to Secretary S&T/ Chairman ANPCC for the kind information of Secretary
S&T/Chairman ANPCC, A&N Administration.

2. Shri M.K. Biswas, Scientist-E, Regional Director CPCB-Kolkata, South End Conclave’
Block-502, 5th & 6th Floor, 582, Razidanga, Main Road, Kolkata- 700107 Email:

mkbiswas.cpcb@nic.in
Director (S & T) cum n(em;&mécm

g
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1/248984/2025

ANNEXURE-A

STATUS OF FILLING OF VACANT POSTS (AS ON 20.09.2025)

Name of the Committee:
Pollution Control Committee (ANPCC)

Andaman and Nicobar

Category of Post | Type of Status of posts in Number
Post |Sanctioned|Post| Vacancies Vacant posts
filled| filled after as on
08.05.2025 20.09.2025

(a) Direct 03 03 0 0

(a) Scientific & o 00 00 0 0

. romotion

Technical ©
Deputation 01 01 01 0
(a) Direct 04 04 0 0

(b) Other than (b)

Scientific & Promotion 0 0 0 0

Technical (c)
Deputation 0 0 0 0
Total 08 08 01 0

Director (S & T) cum

Page 8 of 102
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‘ANNEXURE-B

COMPLIANCE STATUS REPORT
(In compliance with Supreme Court Order dated May 8, 2025, in W.P. (C) No.
13029/1985
titted as M.C. Mehta vs. Union of India & Ors.)

|. Sanctioned & working strength:

As per Andaman and Nicobar Administration Order No.: 626 dated 23-02-2009
(Annexure-l), the Sanctioned Strength w.rt Scheme - Control and Monitoring of
Pollution, includes the following posts tabulated as under:

Category of Post | Type of | Designation [Sanctioned | Post | Vacancies filled | Vacant Posts
Post Post Filled| after 08.05.2025 as on
20.09.2025
Scientific & a) Direct |Member 01 0111 0 0
Technical Secretary
Technician 01 01 0 0
Law Officer 01 012
b) - 0 0
Promotion
c) Environmental 01 01 01 0
Deputation [Engineer
Other than a) Direct |Lab Attendant 01 01 0 0
Scientific & Peon 02 02 01 0
Technical Sweeper 01 01 0 0
b) - 0 0 0 0
Promotion
c) - 0 0 0 0
Deputation
Total 08 08 01 0

¢ The Law Officer attached to the Litigation Section, A & N Administration, has
also been reallocated vide Order No. 1674 dated 30-06-2025 (Annexure-ll).

Il. Additional working strength:

S.No Designation of posts [3] No. of Posts

1 Scientist 02
2 Jr. Environmental Engineer 01
3 Jr. Scientific Assistant 01
4 Computer Assistant 02
4 Jr Lab Assistant 01
5 Field Assistant 02

Total 09

Page 9 of 102

1/248984/2025



C-18/4/2024-Dir(S&T)-SnT_AN 1/248984/2025

4435

* A letter vide No. 7-53/PCC/NGT (O.A (360/2018)/2021/50 dated 19-04-2022
requested the Central Pollution Control Board (CPCB) regarding
Strengthening of Andaman and Nicobar Pollution Control Committee
(ANPCC) (Annexure-lil).

¢ To strengthen laboratory functions under the Water Act, 1974 and the Air Act,
1981, ANPCC recruited additional staff on a contractual basis, based on the
Performance Audit of June 2019 which cited inadequate sanctioned posts
(Annexure-lV). Staff were recruited vide Order No. 408 dated 28-02-2025
(Annexure-V) and further strengthened under the Central Sector Scheme
“Control of Pollution” vide Order No. 57 dated 16-05-2025 (Annexure-VI)

¢ Despite challenges due to the remote location, lack of sanctioned posts, and
increasing workload, ANPCC remains committed to maintaining adequate
staffing and strengthening its technical capacity in line with statutory
obligations and complying with the directives of the Hon’ble Supreme Court
of India, Hon’ble NGT, and CPCB.

Director (S & T) cum Member SecretaryANPCC)
]

(1] Filled on additional charge.

(2] Law Officer reallocated to A&N Pollution Control Committee, attached to Litigation Section, A& N
Administration.

(3] Recruited on contract.
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SECRETARIAT

/o
Port Blair, dated the A7 Feb.2009

ORDER NO:.8.84...

o exercise of the powers vested in him under schedule 111 of the Delegation of Financial Powers,
1978 read with Govt. of India, Ministry of Home Affairs, letter No.U-15036/2/96-ANL, dated
14.8.1997, the Lt. Governor, A & N Islands has been pleased to sanction the Renewal of the
jollowing Group 'A’, ‘B’, ‘C', & ‘D" posts in the Department of Science & Technology in
connection with the implementation of the Scheme 1 & 2 “Science & Technology” and Control
& Control & Monitoring of Pollution * included in the Annual Plan 2009-2010 with immediate
offect for a period up to 28.02.2010.

8.No Name of the Posts No. of Scale of Pay Grade Pay
Posts

1. Director 1 (One) Rs.15600-39100 Rs. 7600/-
2. Artist 1 (One) Rs. 9300-34800 Rs.4200/-
3. Librarian 1 (One) Rs. 9300-34800 Rs.4200/-
4., Statistical Assistant 1 (One) Rs. 9300-34800 Rs.4200/-
5. | Driver 2(Two) | Rs, 5200-20200 Rs.1900/-
6. Safaiwala 1 (One) Rs. 4440-7440 Rs.1300/-
7. Peon-cum-Chowkidar 2 (Two) Rs. 4440-7440 Rs.1300/-

a. Scheme No.1 Science and Technology:-

b. Scheme No.2 Control and Monitoring of Pollution:-

S.Ne | Name of the Posts No. of Scale of Pay - Grade Pay
Posts

1. Member Secretary 1 (One) Rs.15600-39100 Rs. 7600/-
2. Law Officer 1 (One) Rs. 9300-34800 Rs.4200/-
3. Environmental Engineer | 1 (One) Rs. 9300-34800 Rs.4200/-
4.. | Technician 1 (One) Rs. 9300-34800 Rs.4200/-
5 Laboratory Attendant 2 (Two) Rs. 4440-7440 Rs.1300/-
6. Peon 2 (Two) Rs. 4440-7440 ‘Rs.1300/-
7. Sweeper 1(One) Rs. 4440-7440 Rs.1300/-

The Creation of Group ‘A’ Posts under Plan up to the Scale of Rs.14000-18300 shall be subject
to the condition that the post should be filled up on contract/deputation basis and only for the

“period of implementation of the concerned Plan schemes in terms of Govt. of India, Ministry of

Home affairs, New Delhi’s letter No. 15039/15/91-Plg.cell, dated 27-11.1998

The Expenditure is debitable to the Major Head 3425, Other Scientific Research, 08 Science &
Technology under Sub head 978 08.00.01-Salaries (Plan).

(M.MOHD.HANIF)
Assistant Secretary (Sc &Tech)
(F.No.1-6/ScTech/99-2000 (Vol-1I)
ORDER BOOK
Copy to:-
1. The Director Science & Technology, A & N Administration with reference  to his file
No. 1-6/ScTech/99-2000(Vol-II) (with 10 spare copies)
The DEO (Sc), Shiksha Sadan, Link Rd., Goal Ghar, Port Blair.
The Pay & Account Officer, DAB, A & N Admn. Port Blair
The Finance Section, Secretariat, A & N Administration, Port Blair.
The Planning Section, Secretariat, A & N Administration, Port Blair.

Spare Copies-10 nos.

Sk W
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ANDAMAN AND NICOBAR ADWNISTRATION
FIRIaerRT /SECRETARIAT
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Sri Vijaya Puram, dated 30 \0%]2025

syr2er WI=IT/OFFICE ORDER NO, 1874

In supersession of all previous orders issued in this regard, the
following Law Officer (on Contract Basis), attached to the Litigation Section,
Secretariat are hereby re-allocated to look after the Court Cases of the

departments mentioned against their names, They shall coordinate with the

respective Nodal Officer/ HoDs/HoOs of thc concerned departments to ensure
effective handling of court cases:-

§l. Name of the Law Department allocated Department attached

No gfificer PREERIRHES for: sitting along with '
Session

01 [Kanwaljit Singh Gill [1. Revenue Department, South

Revenue Department

Andaman/ North & Middle (Morning Session)
Andaman (Sub-
ordinate Court) Litigation

(Evening Session)
2. Revenue Department

[CAT/HC & SC cases)
All priority cases assigned by Higher Authorities,
02 |Smt Kamrunisha |1, A & N Police/ POCSO
[Criminel) (South

Andaman /North & Middle
Andamar) Litigation'
2:ACU (Evening Session)

_ PHQ
(Morning Session)

3.Vigilance Section, Secretariat

All priority cases assigned by Higher Authorities.
03 |Miss Jyothi Kiren  (1.Directorate of Educahon/

: ; : Education
Bhargaw Higher Education{TGCE /. {Morning'Session)
DBRAIT/ ANCOL/ JNRM / o
ALC/Tagore College Litigation
2.Sports (Evening Session)

All priority cases assigned by Higher Authorities,
04 |Smti Namrata Sant [q APWD

2.Directorate of Shipping
Services

3.Labour Commissioner

APWD
(Morning Session)

Litigation
4. Archives Section, Secretariat (Evening Session)
5,Govt.Press
6.Register of Co-operative
Society(RCS)
All priority cases assigned by Higher Authorities.

{05 |Smti Srija Das l.Department of b Environment Forest Department.
and Forest ) (Morning Session)
%Informauon ;Publicity &

) ounsm(ll’-’&’[‘] Litigati
3.Directorate of Fisheries s
. Evening §
4.Directorate of Civil Supply and . PSSR

onsumer Affairs
I rerrs oo S

All priority cases assipgned by Higher Authorities.

_\‘

Page 12 of 102



e

06

diss Shelini Mitra

1.Port Mansge! a?_rd{PME]
n, District Jail, Fort Plair

3.GM Section, Sectt

¢ Jousing &Eatate

5.0ffice Lenguags

6. Directorats of Transport

o
AT e A
PME -1
(Morning Scasion)

Litigation
(Evening Session)

All priority cases assigned by Higher Authorities.

o7

Bmti Santoshi Devi

1. Directorate of Health
Services{DHS), B&D

2 ANITRS

3. Fural Development
&PRIRD&FRI]

4. Directnrate of Agriculture

DHS
[(Morning Session)

Litigation
[Evening Session)

Al priarity coses assigned by Highex Authorities.

08

Supriya Halder

1. Electricity Departmient.
2.Legal Section{Law Deptt.),Bectt
3, Divectoraie of AH 8 V3

4.Zille. Parighad,[South
Andaman, North & Middle

Andaman

Rlactriciny Departmernt
(Morning Scssion)

Litization
(Evening Session)

Verificatiop of Supreme Court Advocate fee Bllls, all priority cases assigned
by Higher Authoritice and any Other department which is not specifically
aszsigned to any other Law Officer.

9.

Ahendra Mazumdes |1. SVFMC

2. Personnel Section, Sectt,

3.Chief Pay and Accounts Office
Digaster Management

5. Civil Aviation

6.AR & Traming/PGC

7471 -8 Culbare

SVFMC
(Morning Sezsicn)

Libgation
[Evening Seasion)

Verification of Supreme Court Adwacate fee Bill, all priority cazes assizned
by Higher Authorifies and any Other department which is not specifically
asgigned to any other Law Officer.

10

Prabha Kiran.

i. Directorate of Social Welfare
2 ANITDCO

‘Social Welfare
{hMorning Session]

3 Industiies/ District  Industrics

Centre {DC) - Lilizasion
4.E;meﬂ1ics'ﬂs Btatistics Hirering Hession)
5. Tribal Wellare

5, AATVE

7. Science & Technology

Any Other department which is not specifically nssigned to nny other Law
Officer and all priority cases assigned hy Higher authorities,

Buties and Responsibilities of Law Officers an Contract Basis:-

1. Responsible for coordinating with concerned HOD. and Modal Offlcer of the Department
for timaly submilssion/fllling of affldavits/ appeals.
2. Providing brief histery and para -wise comments to the Panel Advocate.
3, Ensuring updating of LCMs portal regularly by respective departments.
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4. Providing other requlisite doc

5. Compliarice of direc wments to Ld. Counsel for timely fll|ngs.
; “& 0 directlons of Hon'ble Supreme Court, High faurt g Lel
Departments, - E ne L. CAT through

4. HEFWId'hE Court proceedings of all courts during the clroult bench,
7. Briefing of lsted cases to the Panel Advocate.

& Verification of Advocate hills In consultation with the department.

2. Providing weekly updated repart of Court Cases as required by
the Highar Authoritles.

10. Providing legal opinion as and when requlrad by the department.

The Law Officers {an contract basis) shall also attend the concerned department In tha
session allotted to them By their own arrangement of vehicle. They Shall be in ragular
contact with the Nedal  Officer  and Standing  Panel Counsels, HoDs of doncemed
Department and Government Counsels, Ior complfance of Directionsforders of the Hon'ble
Courts and fuinish the updated report on dally basts in the Litigation Department.

The Law Officers shall malntain punctuality by adhering difice decorum and they shall
sign the atiendance register maintained fn the Litigation Section on 2l working days twics a

day i.e at B30 AM and 5.00 PM. Nobody should leave the station withaut grior psrmissian
rom the Competent Authority..

-~

As per the duty roasfer, eoncemed Law Offiters shall attend Gircuits of Herm'kle High
Court of Caleutta at Por: Blair and Central Administrativie Tribunal, Caloutta Cireult at Port
Blair in person without fail and after completion of proceedings all Law Officers shall atiend

the Litigatian Sactien at 5.00 to 5,30 PM{cr updating the pracaedings hald [n the Courts and

reguired debriefing amengst themselves,. offisials of Line departmants, Modzl Officsrs and
Senior Officers. i

The Law Offlicers{on Contract Basis) shall verily the professional fee hills of Advocates in

consulizlion with the Nodal OfficersfHoDs/HeOs of the ¢

izl \ ancemed department i pursuant to
Circutar No, 1-1/GCiLitigatiorv2022/52 dated*18.03,.2024

They shall also maintain & weskly status report of all the pending Court Cases and
submit to Higher Autharities from time. o time.. They shall be responsible for coordinating
with concerned HoDs and Nodal Officers of the deparment far limely subrmissiondiling of
Affidavits, Brief History Para-wise comments and other requisite documas to the Ld.
Counsel and Hamble Caurt and canfirm the same to Litlgation Section on regular basis.

This issues with 1hé approval of Secrstary (L tigation).

_,//

Joint Secratary {Litigatian)
; A & N Administrati
OFFICE DRDER BOOK misaton

1. The PS to Secretary(Litlyatlon) for lind information of the Sacreta Litlgatio
2, The PAto Specla| Secrelary-o enothe &

um-Director(Litination} for informatian of the Spaciaj
Em:re!ar'y-cum_-D[reulnrfutlgatian}

3. All Commissioners-cum Searelarles!Secralg ' i85 | '
HestJolnt Secretaries /Deplly Secre
Ad N Acministration, for information. op TR,

4, EIIII HeDsiHaOs undsr 4 & N Admlnistration, for Information, _
5. All Law Officers {on Contrac Basis) Li(gation ‘Sectlan, A & N Administration for

Information zand neces sary acllon,
Hulnt Secrefary (Litigation)

Farty eoncermed,
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A @ TR
ANDAMAN & NICOBAR ADMINISTRATION

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair-744 103 Tel/Fax 250370

E-mail: dstpcc-andamans@nic.in
Port Blair, dated: 2.

-02-2024

To,

Shri G Thirumurthy

Divisional Head-PCP Division

Central Pollution Control Board (CPCB)

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Email Id- thiru.cpcb@nic.in
K” -

Sub : Suo Motu matter 0.A 693/2023,-“Pollution Control Boards are the weak lin

reg

Sir,

This is with reference to the Suo Motu Matter of Original Application (O.A) 693 of 2023
in which the Hon'ble National Green Tribunal (NGT), Principal Bench directed all respondents

“to file their reports showing the sanctioned strength and working strength of staff in the
concerned SPCBs/PCCs, CPCB the ratio of administrative, Ministerial and Technical staff in the
SPCBs/PCCs, CPCB and the regulating and monitoring facilities which are available with the
SPCBs/PCCs/CPCB. In respect of laboratorics, the report will disclose the sanctioned strength
and present working strength of staff, the infrastructure which is available in the labs and
further need for equipment and infrastructure in those labs. and the provisions made in
laboratories for enforcement and monitoring of hotspols in critically polluted areas. The report
should also include the availability of budget and its sources and expenditure in last two years

(2020-2021 and 2021-2022).

In this regard, please find attached the requisite information with regard to sanctioned Strength
and Working Staff Strength, Availability of Budget and its sources, Expenditure in last 2 years
(2020-2021 and 2021-2022) as Annexure-Al to this letter. Further copies of correspondence
made with Ministry for creation of posts and strengthening of Andaman Nicobar Pollution
Control Committee are enclosed as Annexure-A2, '

Yours faithfully,

Encl: A/a

Director(S&T) cum Member Secretary ANPCC

Page 1 of 2
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PS to Chairman ANPCC for kind inform: tion of Secretary S&T/Chairman ANPCC.

Copy to:
1.

2. Shri. M.K. Biswas, Scientist-E, Regimal Directorate CPCB-Kolkata, South end
Conclave’ Block-502, 5th & 6th Floor, .582, Razidanga, Main Road, Kolkata-700107

Email: mkbiswas.cpcb@nic.ir &N
_ | 5 s\'\& it
s

o\

Director(S&T) cum Member Secretary ANPCC

Page 2 I(?’)?%e 16 of 102
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. Sanctioned Strength and Working Strength

Sanctioned Strength

Annexure-Al

S.No Designation Sanctioned | In Vacant Remarks
Strength Position
1. | Member Secretary 1(One) 01 On Additional Charge
2. | Environmental 1(One) 00 01 Department is in process
Engineer for filling of post through
deputation.

3. | Technician 1(One) 01 < -

4. | Law Officer 1(One) 00 01 Department is in process
for filling of post through
short term contract basis.

5. | Laboratory 2(Two) 01 01

Attendant
6. | Peon 2(Two) 02 -
7. | Sweeper 1(One) 01 -
Total 09 06 03

Ratio of administrative, Ministerial and Technical staff = 1:5:3

Additional Staffs
S.No | Designation No. of Posts In Position

1. | Scientist (On contract)* 01 01
2. | Jr. Environmental Engineer (On contract)* 01 01
3. | Jr. Scientific Assistant (On contract)* 01 01
4.| Computer Assistant (On contract)* 02 02
5.| Jr. Lab Assistant (On contract)* 02 02
6. | Field Assistant (On contract)* 02 01

Total 09 08

*Recruited on Short term contract basis w.r.t Performance Audit of ANPCC done by CPCB on 18" and
19" June 2019 which is being renewed based on the performance. The present contract will expire on
March-April 2024. |

ANPCC has submitted proposal for creation of posts for strengthening of department vide letter
No. 1-25/SCTECH/Post Creation/2012/390 dated 27-08-2015, 1-25/SCTECH/Post
Creation/2015/625  dated ~ 13-07-2016  and  further  letter ~ vide  No.7-
53/PCC/NGT(0.A(360/2018)/2021/50 dated 19-04-2022 was issued to CPCB for
Strengthening of Andaman and Nicobar Pollution Control Committee(ANPCC).Copies of
correspondence made are enclosed as Annexure-A2

Page 17 of 102
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There is no Environmental Laboratory functioning with department having infrastructure to
analyse the notified parameters along with EPA recognition/NABL accreditation in Andaman
and Nicobar Islands. '

I1. Environmental Laboratory

Sanctioned strength in respect of Laboratory- NIL

However, the department has submitted an action plan for Procurement of Laboratory
equipment’s for upgradation of environmental laboratory w.r.t Rs. 1 Crore fund received from
the Central Pollution Control Board (CPCB), MoEF&CC under the scheme Control of
Pollution under the sub component ‘Assistance for abatement of pollution” and work for repair
and renovation of Pollution Control Laboratory Building is under process. The Action plan
also includes recruitment of following staffs on contract basis.

S.No | Name of the post No. of Post
1 Scientist 01
2 Accountant : 01
3 Jr/Sr Scientific Assistant 01
4 Jr Lab Assistant 01
5 Field Assistant 02

II1. Availability of Budget and its sources, Expenditure in last 2 vears (2020-

2021 and 2021-2022)

-

1. UT of Andaman and Nicobar Islands Budget

202021 202122 Source
Funds Sanctioned 64.00 Lakhs 72.00 Lakhs B
Expenditure 55.20 Lakhs 68.40 Lakhs e

Year wise fund received are not carry forwarded for next year.

2. National Air Quality Monitoring Programme (NAMP)

Under NAMP, the CPCB has sanctioned Rs 33,76,000. for installation and operation of stations
for monitoring of PM10 & PM2.5 during the year 2021-22.

2020-21

2021-22

Source

Funds Sanctioned

33,76,000

Expenditure

MoEF&CC
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Scheme- Control of Pollution under the subcomponent- ‘Assistance for Abatement of

Pollution’

The CPCB vide NEFT No. IBKL210405837640 IBKL0000268 dated 05-04-2021 have
transferred an amount of Rs. 1,00,00,000.00 (Rupees One Crore only) to the Andaman and
Nicobar Pollution Control Committee (ANPCC) account under the above scheme.

2020-21

2021-22

Source

Funds Sanctioned

1 Crore

MoEF&CC

Expenditure

12,08,803 Lakhs

Page 19 of 102
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Sub :

Sir,

Annexure-A2

No.7-53/PCC/NGT(0.A(360/2018)/2021/ 50
HZATA dyl FAPHIER ywga
ANDAMAN & NICOBAR ADMINISTRATION
wguur e aftfa
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair-744 103 Tel/Fax 250370
E-mail: dstpcc-andamans@nic.in i1
Port Blair, dated: (9 -03-2022

The Member Secretary

Central Pollution Control Board (CPCB)

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
Email Id- mscb.cpcb@nic.in

Strengthening of A;ldaman and Nicobar Pollution Control Committee(ANPCC) as
per the directions of Hon’ble NGT in its order dated 08-02-2022 in the Original
Application No. 360/2018 Shree Nath Sharma vs Union of India & Ors - reg

This is with reference to the above-mentioned order from Hon’ble NG1' in Original

Application No. 360/2018 Shree Nath Sharma vs Union of India & Ors wherein at para 22,
Hon’ble NGT has directed

il

i,

The Chief Secretaries of all States/UTs, in coordination with their respective Secretary
Environment and Chairman State PCB/PCCs, need to forthwith study and address the
issues emerging from the CPCB report, prepare and execute their respective action
plans which will include filling up all vacant posts by competent persons and
procuring the requisite equipment, including commissioning and upgradation of all
laboratories and recognition under the EP Act, 1986. The CPCB may assist and
monitor all the States for compliance of these directions. The steps in this regard be
initiated and completed as far as possible within six months. In view of Section 33 of
the NGT Act, 2010, whereunder the NGT Act has overriding powers over other
statutes, any restriction placed by any administrative order will not stand in the way
of carrying out this direction.

We direct the CPCB to prepare a format which may contain qualifications, minintn
|
eligibility criteria, required experience for the key positions and the specifications of

equipment. All States/UTs may act accordingly.

MoEF&CC and CPCB may design a mechanism for annual performance audit of all
the State PCBs/PCCs. '

Page 1 of' 2
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I|f1 this regard, it is submitted that ANPCC has submitted proposal for creation of posts for
strengthening of department vide letter No. 1-25/SCTECH/Post Creation/2012/390 dated 27-08-
2015, 1-25/SCTECH/Post Creation/2015/625 dated 13-07-2016. The work of the department has
increased manifold in view of implementation of Environment Acts/Rules, rise in development
projects. ensuring compliance of directions of Hon’ble NGT and other apex courts etc. and with
the present strength it becomes very difficult to achieve the target, deliver the services to public,
Sllll‘II'I'IiSSiOH of compliance reports in time. The present sanctioned staff strength of ANPCC
includes Environment Engineer (1 No)., | Technician and 1 Law Officer. The details of existing
staff strength of ANPCC are enclosed as Annexure-1 and correspondence made for creation of

posts is enclosed as Annexure-II.

In view of above, you are requested to support ANPCC as per the directions of Hon’ble NGT in
terms of organization structure of ANPCC, preparation of formats which contains qualifications,
minimum eligibility criteria, required experience for the key positions and also to provide the
specifications of equipments for setup of laboratory.

Further it is requested to kindly take up the matter for strengthening of Andaman Nicobar
Pollution Control Committee with Ministry as per the correspondence given above, to enable this
department to function properly.

Yours faighfully,
A D’Z/M//:V
XA
)

Member Secretary ANPCC

Encl: A/a

Copy to:

I. The Secretary to the Govt. of India, Ministry of Environment, Forest and Climate
Change. Indira Paryavaran Bhawan, Jor Bagh Road, New-Delhi-110003
The Joint Secretary, 2nd Floor, Agni Block, Indira Paryavaran Bhawan, Jorbagh Road,
New Delhi— 110 003 Email: sahnk@cag.gov.in Tel No. +91-11-20819220
3. PS to Chairman ANPCC for kind information of Secretary S&T/Chairman ANPCC.

)
Member Secretary ANPCC

%]

Page 2 of 2
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Annexure-|
Present Staff Strength
S.No Designation Sanctioned In Position Vacant
Strength
1. Member Secretary 01 01
(On Additional
Charge)
2. Environmental Engineer 01 00 01
3. Technician 01 01 -
4. Law Officer 01 00 01
5. Scientist (On contract)* - 01 -
6. Jr. Environmental - 01 -
Engineer (On contract)*
7. Jr. Scientific Assistant - 01 -
(On contract)*
8. Computer Assistant (On - 02 -
contract)*
9. Lab Attendant 01 01 -
10. Sample Collector (On - 02 -
Daily Rated)
11. | Peon 02 02 -
12. | Safai Karmachari 01 01 -

*Recruited on Short term contract basis w.r.t Performance Audit of ANPCC done by CPCB on 18"

and 19 June 2019.
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AnNExURE  — 1)
F.No.1-25/SCTECH/Post Creation/2015/ {215 A\

JSHM T FdlerR gema+ :
ANDAMAN & NICOBAR ADMINISTRATION
fasm ger denfied faum _
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Phone:03192-250370 Fax 251395

Email :dstandamans@gmail.com

<

(4

|2H,
Dated the ~May 2016

To
Shri N.A Siddique
Deputy Secretary to Govt.of India
Ministry of Environmnet ,Forest &Climate Change
CP division, Indira Paryavaran Bhawan
Prithivi Level 6,Jor Bagh Road
Aliganj,,New Delhi -110003

Sub: Proposal for creation of 12 posts for strengthening of Department of Science &
Technology under A&N Administration under Scheme No. 2 Control & Monitoring of
Pollution, & Scheme No;3 Strategic Knowledge on Climate Change :Reg

Sir,
With reference to letter No.Q.11011/01/2015CPW dated 02.2.2016 and the

observation made therein the point wise reply are given below

S.No | Observation Reply

T .. The proposals would have | The deptt. was established in the year 1996 and 09
to be based on new | posts were created in the year 1999 to carry out the
organization(S) ‘and | Pollution related works. Due to total ban on creation of

accompanied by matching | Posts no proposal was submitted. However the work of
and saving(s) fro existing | the department increased manifold and with the present
related establishment. strength it is difficult to achieve the target, deliver the
services fo the public and proper utilization of
infrastructure created for pollution monitoring and
enforcement of Acts/Rules related to pollution. In view
of this it is proposed to consider this depattment as a
new organization which have vital role to play.

2. Functions of the | DST is a full fledged independent department and
proposed posts are being | responsible  for  implementation of  Scheme
managed at present NOZ(NamEIy Control & Moniloring of Pollution &

Scheme No.3 Strategic Knowledge on Climate Change)
. The nature of work to be carried out is highly scientific
& Technical which requires minimum staff strength to
carry out the work. For compliance of the directions of
Hon'ble Supreme Court & NGT beside mandatory
enforcement of Acts & Rules with great difficulty the
work are managed with the present strength of 1
Technician and one Environmental Engineer(on
Contract). Due to this all other regular works are
delayed. The department is responsible to prepare
technical reports on the effect of pollution time bound
submission of annual reports of various rules framed
.| under EPA 1986 and to process the proposal for issue
of  environmental clearance beside consent
management. The present arrangement will not sustain
long to handle quantum of work of the department.
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Justification for creation
of posts

No Recruitment Rules have
been framed and no draft
RRs are proposed.

5 Financial implications have
| et
The details of actual
strength/vacancies of the
Organization are not placed
on record
Proposal to abolish or
Surrender  any post to
provide  for matching
savings.
No work study has been

conducted for Creation of
posts

No posts are |

ying vacant which either can be abolished or
surrendered.

4449
T

It is therefore, requested to kindly look into the matter ang approval of the

Ministry to create these posts may please pe Communicated at the earliest so that

the department could discharge jts functions in a effective manner to achieve the
targets ’

Yours faithfully

ol
Director

—_ - e e — e e
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F.No.1-25/SCTECH/Post Creation/2012/ W YL
afenr g FHrelarR e

. %
ANDAMAN 8 NICOBAR ADMIN!STRATE{BN \§\/
s a2n drenfia fanrt

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Phone: 03192-250370 Fax 251395
Email :dstandamans@gmail.com

Dated the &7 "ﬁ_ugg, 2015

-

g

The Secretary to the Govt. of India,

fin. .C.'f Environment, Forest and Climale Change,
Indira Paryavarn Bhawan, Jor Bagh Road,

Mew Delhi-110003.

Sub- Creation of poats.for strengthening of the Departﬁmmt of Stience &
Technology of Andaman & Nicobar Islands — reg. *

Ref: (1) No U-14014/3/2013-ANL dated 23.6.2015(copy enclosed) of MHA, New
Delhi :
(2) OM No DST/SSTP/2013/Misc dated 29.5.2015 (copy enclosed) from
DST, Gouvt. of India
Sir, .
in order to strengthen the Department of Science & Technology, Andaman
& Nicobar Atlministratioﬁ, and Andaman & Nicobar Puollution Gontrol
Commitiee(ANPCC) a proposal for creation of 18 posts was submitted to Govt of
India, Ministry of Home Affairs” New Delhi for smooth functioning, delivety of
services and utilization of infrastructure created by the departmént.

Al present the ANPCC functions with skeletal staff and works are being
managed/carried  out by three technical and two non technical - staffs. The
departiment is finding it éi_if_ﬂ"(_i‘;ﬂt-lo?ae_hieye?thg ga(gets-'-and-tlelivery af senvices o
lhe public in time. Al present ANPCC is functioning under e’ umbrella of DST, in :
ahsence of mininum staff strength administration s finding difficult to compliance:
lhe direclions ol National Green Tribunal(NGT).r, 255, ' TR

For proper utilization of. ,infrastruc.;;l_tq‘r? created by the Depa[l_:'ne_l_'lt fx_hd to
achieve the 'manc’;iat_esftargets ?Ié._ssig_ned,'§_0'_”-i't% including. . delivery of services 1o

: . LR e TE TEBT Ay ATy fode s —uiee § I LT | .
public, the pnumber of posts proposed‘.fq_r ;—;réé_l-l_n"-l-s‘-.ihe.; f_'iafe___slt,El!l__f_l__l_t’fltlfﬂ and:

necessary. It would be in the public intérest il theviposls are created o
strenglhening the ANPCC .to enable the prompt delivery of services 10 the public.
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Wilh reference to letter at reference of MHA dated

_ enclosed), the proposal for creation of posts in respect of Scheme Mo 2(C unn:-i\- :
Monitoring of Pollution) and Scheme No.3(Strategic Knowledge on Climte
Change) is to be taken up with Min.of Environment, Forest and Climale Change

\“”' 5N

236010 ‘t\

Accordingly the proposals for creatlon of post proposed under the ahove wo
schemes are stuibmilted as per the details given below.

<

S.No |

Queries raised

Reply

g

DST is nol the administrative Ministry for
the two scheme i.e Control & Monitoring of
Pollution and Mission on Strategic
<nowledge on Climate Change as
mentioned in the proposal of DST UT of
A&N Administration.

As advised by MHA Two

separate  proposals  aie
prepared and  sent o
respeclive  ministrics  for
creation of posts.

Enclosed at Annexura-|

Worll r'n:ii{.I,

salary wili b

2.(i) Financiarrmplication
(i) | Workload Details of posl,
and justification --Annexure 1
(i) Maltching savings ) Expenditure on
met out of the UT Budgel
((iv) | Sanetioned strength Annexure 11 S

It is therefore,

requested to kindly look into the malter and dueci the

authority concerned in the Ministry to create these posts so that ANFPCC could
discharge its statutory funelions in accordance with the Rules/guidelines ancl

< instructions issued by Govt.of India from time to time.

LR By O pde 3R
Coos ® 3G Rl &
' Pt Fe s e j

Encl:
. Annexure-1 11 & llI.

Yours failthiully,

« (Di P Viswakannan)
- Directoi(S81)

.. Functions of State Board!Cornmittee—Annexure-IV

4. Checklist for Scheme No. 3= Armexure VI

1
2
3. Check list for Scheme No.2 Annexure V-
|
5

, . (‘oples of letter under reference ~Anfhexure- \.’II

-2

: 581,y
S TR S

2 Pagehb6 of'105 g
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T Annexure-l -

_of Posts, Scale of Pay & Financial Inplication

Details _Qf_m;g@p_g;ed osts, No

577 Name of Post .

Mg e e
Scheme Mo:2 Control & Mon

9300-34800

GP-4800/-

9300-34800 PB-2
(GP-4800/-

1. Scienlist

-
Jr. Environmental

Engineer _____
Jr. Scientific Asst

Jr. Lab. Esistaﬁf___

Fiald Aliendant

me No.3: 5tr

; Project Officer
e o e s e e e
Technical Officer 10.00
c(:mpuieT“"A'é-.éiBt‘ént 5200-20200 000
GP-2800/- R

_91?19@ B el
_ Total

are in the 12" Five Year Plan & Annual Plan in the UT Budget

Token provisions
- {omect the expenditure on salary component

4452

i
i

% A s RS SRR e .
(l]r.P.Vismmkanu\m‘s)_- % il
_ Director(S&T)

B AN Islands

K-
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Details of posts and justification

Justification

ring of Poll -
The work related to Control & Monitoring,

of Pollution is mandatory in nature .To
defend the adminisiration and to proseculc
the violator PCC require supporting data
related to pollution.

5 Ambient air quality stations have been
sanctioned by GOI which are to be sctup
and will be connected national grid

Being the island territory and increase in
the developmental activities during FYP ficld
stations at North, Middle Andaman &
Nicobar district are also proposed.
Keeping facts in mind the post are
proposed for creation and essential.

Seientist - 01
9300-14800 G.Pay 4800/-
Scientific Officer (Tech)
9300-34800 G.Pay 4800/-
Jr_Environmental Engineer
9300-34800 G.Pay 4200/-
Ir Scientific Assistant
9300-34800 G.Pay 4200/-
v Lab.Assistant
$200-20200 G.Pay 1900/-
Field Attendant
5200-20200 G.P'ay 1800/-

Sub-ﬁecta?:ali:-aiaﬁy & Environment- Scheme
Knowledge on Climate Change

Project Officer:
0300-34800 G.Pay 4800/-

No:2 Mission on Strategic

The National Action Plan on Climale
Change, 2008 (NAPCC) through it &
mission provides multi pronged andl
integrated frame work for addressing
climate change. The focus of NAPCC is on
promoting understanding of climale
change, adaptation mitigation, — Cnergy
efficiency and natural resoures
conservation.

To implement this at State Level a Stale
Action Plan on Climate Change has been
prepared which is to be monitored and
implemented for which these posls are
essentially required -

-
I

[
H‘\ dasgit gttt
' (D&*.E‘.Vis;\nmkm}mm11." :
Director(GHT)
AL Islandg

\
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Minutes of the cighth meeting qt'S'tl.'I: Level Advisory Committes for UT of Andaman and
Nicobar [slands held under the Chairmanship of Chiefl Secrelary, A £ N Administrution

om 07-11-2019 at 03.30 P.M. é lw

The following officers attended the mnﬂin:g:

Shri. ‘Tarun Coomer, PCCF/Pr. Secretary (En. & Forest)

Shri. V.Candavelou, Commissioner-cum-Secratary, APWD- - —r= S
Shri. Sudhir Maharjan, Secretary (Shipping), 05D (E£F) (I'c) -

Shri. Abhishek Dev, Depuly Commissioner, SA

Shri. Ajay K Gupta, Secretary, UD

Mz, Witika Pawar, Secretary (Science and Technology) ]

Shri. Suncel Anchipaka, Secretary, PEMC ! '

Ehri, Deepak Virmani, Secretary (Revenuse)

9. Shri. Vinay Kumar Jindal, Director (RDVPRIs)

10, Dr Utpal Sharma, Member Secretary (IIC), ANPCC i

11, Dr. Omkar Singh, Director (Health) = e
12. Shri. Yash Chowdhary, AC (HG)), Nicobar

13, M= Garima Poosia, CSR-SWM Consultant

el o o o o

L]

"=

The meeting was chaired by m:ﬂncfsa:rewy,{!hmmnflh:ﬁm Level Advisory

Committee (SLAC) !
The Secretary, S&T, Andaman & Nicobar Administration welcomed the Chaimman,

. Members of SLAC and other participans and with the permission of the Chair, requested all e

stakeholder départments 1o submit a Consolidated report on progress made in implementation
of SWM, PWM and BMWM Rules, 2016 afier the submission of peevious Affidavit dated
10.08.2019 to ANPCC by 18.11.2019 to update the present status in the Affidavit to be filed
befiare Hon'ble NGT.

Thereafter, Secretary S&T as well as other stakcholder depariments viz. ANPCC,

| PEMC, RD&P, Health spprised the Committee sbout the progress made on decisions mken in i

the 7™ SLAC. Afier detailed deliberation, the [nﬂuwiugd:tiﬂﬂl‘d’mrt taken: .

L. 'I‘hu:[',hmnm SLAC :d'mn:l ﬁHHI:m complels ll'.e'pmmu rnfmga;:mm of
technical stalT on short tesmn pontractual basis immediajely. The fund required for
mmngm::ﬂmymfﬂwmﬂﬂmuldhcpmjmmdmfmumn:u.
additional fund allocation af RE stage. |

2. The Chairman advised ANPCC to abtain the proposal from NEERT and coardinate
to complete the estimation work for environmental degracdation and cost of Ao
mmmunmmrdmumﬂtpuniﬁ{m}ufﬂmﬂdun[mnhhﬁﬁr:ﬁamd
06,05.2019 in DA No, 606 ufEEIIﬂ without any further delay.

e

o
-
i— %

\

|15 ' '
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' The Chairman désired that an analysis of amount and types'of wasie generated in

- 4455

-1
-y
S

. Tt was decided that Secretary 5&71 will convenc a mesting with all the enforcement p

mwhmmwmumﬂmw
hanning plastic carry bags end single use plastic ilems. The enforcing agencies shall
submit monthly report o ANPCC in the following format:

"No. of Inspections | No.  of  fines | Cuantity of [No. of license
carried out since | imposed and | materials seized | suspended/case
01.08.2019 amount collected . registered  agninst

I

' The Chairman informed the Committee that no relaxation will be given to companies

pmdmhgsiugkuscphsﬁnitmumﬁllunmﬂmm:pmifsbﬂm
islands as per the provisions of Rule 9 of the PWM Rules, 2016 under EPR is
mhmiuﬂdh]mmumm’uumnmmdqpmmd!:ndumihylhtlmdhdiﬂ
(PBMC, UD and RD&P). .

. The Chairman advised Secretary S&T to convene & meeting/seminar wlﬁ':r.unmmd

stnkeholder departmenis and manufscturersimpaoriers 1o finalize an EPR Plan for
effeetive management and control of plastic wasle. [

. “The Director (Héalth) informed that the sites for installation of 5 BMW incinerators

have been identified and the senction for construction of shed for installation of
BhMW incinemitors has been conveyed o APWD. The BMW incinerators
inmllﬂunmilnpmﬂmhmﬁmdwmhiﬂ?ﬂ.kﬁhimn
sdvised Secretary (Healih) and Secretary (S&T) to review the progress of the
irestallation mmhdmmﬁmmﬂuhﬁsmmm:ﬂmﬂuﬁunu[
the work in & time bound manmer,

’ Ih:ﬂﬂimmnldlﬁudFBMCtumiwmmmlllHundsfmdmr-m

collection of segregated waste by February 2020 and cnhance capacity for
composting of bioldegradable waste, shredding of segregated plastic waste, and!

mmmwéfﬂ|mwlmmmmmquw ,

site. ,
the islands per month viza-viz the amount and types of wastc elfectively
i out the islands per month shall be placed before the commitiee
by concerned lokal bodics in the noxt méeting. He further d to know the
mﬂﬂghssmdphsﬁchhﬂm:ﬁuulhmdﬂaﬂb}' as well as
H:mmﬂm:mwﬂdmmmuhyPHME.Tﬁamddlhﬁplmd
hﬁmm:mnﬁnﬁmlnurumﬂhﬂfﬂm

B

- —f—

a.:-..l——l._
l_.'.f—-‘.-'-

| 1h
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9. The Chairman advised Secretary, RD&P to issue directions to all Panchayats for
collection of certain quantum of user fee/conservation chasges from all shops,
houscholds and other commercial establishments in their jurisdiction as is being
done in Swaraj and Shaheed Dweep. He further stressed that the GIAS released 1p
cach panchayat shall be pre adjusted against the expoected rewenue they may eamn
from the sollection of user fiee inorder to ensure complisnce by all.

10. The Chairman desired that as directed in the previous SLAC meeling, PEMC,
EDEP and Health should focus on proper source segrepation, eollection,
uampmthnm:nddupuﬂlurum:mmﬂdmumunmmgﬁufmhnmﬂ
and should submit a plan with timelines by the next SLAC meeting.

11 The Chairman advised Secretary, RD&FMpmwdamdmfnrmmumanﬂ'nll
the proposed Water ATM3 in rural areas and 1o ensure wtilization of viaste plastic

- in rural road construction works in accordancs-with Notification No. 07 dated
10.071.2019 that have been involuntarily delayed.

12. The Chairman advised the department of RD&EP and all Deputy Commissioners to
make the identified mode] villages in accordance with para 46(ii) of the Onder of
Hoo'ble NGT dated 06.05.2019 in O.A No. 606 of 2018, fully compliant with
environmental norms by December 2019 and the progress may be submitted to
Secrctary $& T on monthly basis for onward submission to Hon'ble NGT.

I3. The Chairman advised District Commissioners of all the 3 Districts Tor regular
monitoring of status of compliance in accordance with para 46(v) of the directions
issued by Hoo'ble NGT order dated 06.052019 in O.A Mo, 606 of 201 8 and submit
the report o Secretary S&T for compilation and onward Iuhmmun to Hon'ble
NGT.

The next meeting will be comvensed on 10,12.2019 at 04,00 pm.

Meeting ended with vole of thanks to the Members.

| | Member Secretary, ﬁ:ﬁﬁk‘“ﬂ

1 ]
i . i F i |
1 1
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SEAE uH AT wemET :
- ANDAMAN & NICOBAR ADMINISTRATION 4 y 3
i wea Tl wfidy
. ~ POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

_ ¢ Ne. 2-13/PCC/SWM{2016)2016/ ! Dated: 20-11-2019
| '---; Tz

The Principal Secretary (UD/Finance), A & N Administration,
The Principal Secretary (Environment and Forest), A & N Administration
The Officer on Special Duty (E & F), A & N Administration. ~ —.— =
The Secretary({Revenue), A & N Administration
The Deputy Commissioner, South Andaman
The Secretary (APWD), A & N Administration
The Secretary (RD), A & N Administration
The Chief Executive Officer, Zilla Parishad, South Andaman
. The Secretary(Health), A & N Administration
; 10. The Deputy Commissioner, North & Middle Andaman . :
Il. The Deputy Commissioner, Micobar _ i 15 - —=f
12. The Director (RD & Panchayat) A & N Administration
13. The Secretary(PBMC), A & N Administration
14, The Secretary(Industries), A & N Administration
15. The Director, CPCB, Zonal Office Kolkata
16. Ms, Garima Poonia, CSR-5WM Consultant

L

Copy to:
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Minutes of the ninth meeting of State Level Advisory Committee for UT of Andaman and
Nicobar Islands held under the Chairmanship of Chief S-tn:n:x!::.r_-,r A & N-Administration
on 10-12-2019 at 04,00 P.M.

P, = L
o T

The following officers attended the meeting: '
Shri, V.Candavelou, Commissioner-cum-Secretary, APWD 6 by

Shri. Abhishek Dev, Deputy Commissioner, SA

Shri. . Manikandan, Secretary, Health

Ms. NitikaPawar, Secretary{Science and Technology)

Shri. SuneelAnchipaka, Secretary, PBMC = i

Shri. Vinay Kumar Jindal, Director (RD/PRIs) '

Dr. Omkar Singh, Director (Health)

Ms. GanmaPoonia, CSR-SWM Consultant

B

o] O L da e

The meeting was chaired by the Chiel Seeretary, Chairman of the State Level Advisory
Committes (SLAC).

The Member Secretary, Andaman & Nicobar Pollution Enmm] Committee welcomed
the Chairman, Members of SLAC and other participants. -

Thereafler, ANPCC, Health, PBMC and RD&P apprised the Committee about the
progress made on decisions taken in l:*hl: 3™ SLAC. After d:elalled deliberation; the following
decisions were taken:

l. The Chairman, SLAC advised ANPCC w complete the process for engagement of
technical staff on short termy contractual basis imimediately. The-Administration
shall extend financial support accordingly,

2. The Chairman advised ANPCC to coordinate with WEERI and expedite the
estimation work for environmeéntal degradation and cost of restoration in
accordance with para 46(vii) of the Order of Hon "ble NGT dated 06.05.2019 in O.A
No. 606 of 2018 [Copy of order enclosed as Anmexure A] without any further
Lilnlaly

i |
S

1. The Member Secretary, ANPCC informed that EPR Plan submitted by Hindustan

| Unilever Lid. has been acr:v:ptud by EPR. Committee in meeting dated 03, 12.2019 for
a period of one year w supply plastic packaged guuds to ANL The Chairman advised

ANP(C to accord permission to Hindustan Unilevier Lid. at once nnd-:s-ilun a public

notice'to all PIBOs to follow the same EPR méchanism as submitted'by Hindustan

Unilever Ltd it they wish 1o continue to bring their goods into the islands failing

which their siupnunu shall not be allowed in, The Chairman further advised to bring

cement companies undet the ambit of EPR and make them liable to I:Bl-:‘l.‘.' hack plastic

cement I}m

4. The Ehainnan advised ANPCC and CSR-5WM Consultant to analyze the plastic
profile and come up w'lrh 4 plastic footprint reduction plan in view uf ithe Ban on
ELIPs and tmpIEmEnmtmn uf EFR provisions, FoA ) g,

I Y4 k.

i f 'I'hn: Chairman advised LER*EWM Lnnsullunt 1o 'hnng to public ¥ia mass media the

positive effonts of the dcpam“ums in plastic waste managemenL

139
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11.

L

13.

14,

15

 The Chairman advised Secrctary (Health) and Secretary {EE:T]- to review the

4459

progress of the installation and commissioning work of the 5 BMW inginerators on
regular basis to ensure the completion of the work by March 2020.

The Chairman advised Port Management Board to regulate the import of banned
single use plastic items into ANI and take strict action against the vidlators by
regularly monitoring the goods brought in these islands. He desired that Secretary
(PMEB) be co-opted in future SLAC mectings.

—

. The Chairman advised all the enforcement agencies, 1o take strict action against the

violators of ban on plastic carry bags and single use plastic items by carrying out
regular inspections, suspending/cancelling trade liccnses & ecarry out sealing of
estuhlishments if needed. The monthly progress reporl shall be- submitted to

ANPCC. He desired that Director (RD&P) shall take lead in-enforcement activities,

The Chairman advised PBMC 1o strive to cover all 24 wards for door-te-door
collection of segregated waste by February 2020 and enhance capacity for
composting of bio-degradable waste, shredding of segregated plastic waste, and
scientific disposal of all ather recyclable waste to achieve the target of zero landfill
site,

The: Chairman advised local bodies (PBMC & RD&F) o incentivize establishments
who are following proper sburce segregation practices.

The Chairman advised Secretary, RD&P to install all the proposed Water ATMs in
rural areas by January 2020. Secretary PRMC informed that PBMC shall install the
Water ATMs by December 2019 in Municipal area.

The Chairman advised Secretary, RD&P to issue directions to all Panghayats for
collection of specified quantum of user fec/conservation Tharges from all shops,
households and other commercial establishments in their jurisdiction as is being
done in Swaraj and Shahced Dweep. He further stressed that the GIAs released to
each panchayat shall be pre adjusted against the expected revenue they may earn
From the collection of user fee and & matching amount be released subsequently if
they are carrying out collection. This shall create a system of incentives, for efficient
compliance and user fee collection while financial loss to Panchayats not

complying. ' ; e

R S ) L
The'Chuirman advised the department of RD&P and all Deputy Commissioners {0
ke the identified model villages in accordance with para 46(ii} of the Order of
Hon'ble NGT dated 06.05.2019 in O.A No. 606 of 2018 |Copy of order enclosed
as Annexure A), fully compliant with environmental norms by December 2019 and
the progress report shall be submitted to Secretary S&T on a monthly basis,

The Chairman advised District Commissioners af all the 3~ Districts for regular
manitoring of status of compliance in accordance with para 46(v) of the directions
issued by Hon'ble NGT brder dated 016.05.2019 in DA No. 606 of 2018 [Copy of
order enclosed as Annexure A] and submit thel progress report to Ee:_r%tar_;-: S&T.
The Chairman advised District Commissioners of all the 3 Districts to implement
Notification No. 250 dated 11.07.2019 to cnsure strict compliance to provisions of
the Noise Pollution (Regulation and Control) Rules, 2000 [Copy af arder enclosed .
as Annexure B]. ' : . -

40
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: N 2,
svevA wifeREe - o e
ANDAMAN & NICOBAR ADMINISTRATION
e [ Y ¢
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/SWM(2016)/2019/Val-II f 515  Dated; 17-12-2019

To: : _—

The Principal Secretary (UD/Finance), A & N Administration.

The Principal Sccretary (Environment and Forest), A & N Administration
The Officer on Special Duty(E & F), A & N Administration

The Secretary{Revenue), A & N Administration

The Deputy Commissioner, South Andaman

The Secretary (APWD), A & N Administration = iy
The Secretary (RD), A & N Administration

The Chief Executive Officer, Zilla Parishad, South Andaman
9, The Secretary(Health), A & N Administration

10, The Deputy Commissioner, North & Middle Andaman

11. The Deputy Commissioner, Nicobar

12. The Director (RD & Panchayat) A & N Administration

13. The Secretary(PBMC), A & N Administration _ A
14, The Secretary(Industries), A & N Adminstration ; o it =
15. The Chief Port Administrator, A&N Administration

16. The Director, CPCB, Zonal Office Kolkata,

17. Ms, Garima Poonia, CSR-5WM Consultant

18. The President of ACCI, A&N Administration

+

R

Copy to:
1.- The Sr.PS to Chief Secretary, A& N Administration for information of the Chief - —+ -
Secretary,
| | 2 " R
AN

I'-'Ir::rnl.:n_:rI Secretary, ANPCC

N III L i | iy L -I|-

i1 i 4 i1, 1

||1 B = '!I II.'!." !f- =
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16, The Chairman advised PBMC, RD&P and Health w focus on achieving the

17.

18.

19,

| 4461

commitments made before Hon'ble NGT in O.A No. 606 of 2018 6' ll q'

The Chairman desired that as directed in the previous SLAC meeting, PBMC,
RD&P and Health should focus on proper source segregation, collection,
transportation and disposal of waste generated to achieve the target of zero landfill
and should submit a plan with timelines by the next SLAC meeting.

The Chairman desired the attendance of a representative from ACCI 1n the next
SLAC meeting. ' i 3 T

Secretary {S&T) informed the Chairman that a comparative statement of steps taken
for compliance of Hon'ble MGT directions (May 2019 w's Nov 2019) has been
circulated to all members with request to add any more progress made by respective
departments to be placed before Hon'ble NGT during next hearing and personal
appearance of Chief Secretary, A&N Islands dated 17.01.2020, The matter may be

given top priority and updates, if any should be sent 1o Department of Science and

Technology latest by 1™ week of January, 2020, -

Meeting ended with vote of thanks to the Members.

_ The next meeting will be convened an 8™ January 2020 at 1600 hrs

AP

Member Secretary, ANPCC

-

—i—
*
T
i

i
S e
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Detailed Proposal

Environmental Damages Cost and
Status Report for Andaman and

Nicobar

Submitted to

Andaman & Nicobar Pollution Control Committee
Department of Science and Technology _

s

CSIR-National Environmental Engineering Research Institute, (NEERI), Nehru
Marg, Nagpur 440020

November 2019
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1.0 Introduction
Aboutl Andaman and MNicobar Tslands.

Andaman is a Union Territory of the Republic of India. The Andaman and Nicobar [slands,
located in the southeastern part of the Indian mainland geographically, fleat in splendid
isolation in the Bay of Bengal. It lies between latitude: 11.7401% N and Longitude: 92.65867
E. This Union Territory is a chain of more than S00 islands and islets, h-.-'ln:.:s.l nl"_l:iicsu istonds
{ahout 550) are in the Andaman Group, 28 of which are inhabited. The smaller Nicobars,
comprise some 22 main islands {10 inhabited). The Andaman and Nicobars are separated by
the Ten Degree Channel which is 150 Km wide and are southward extension of Arakan Yoma
range (Myanmar) [Arakan Yoma, itself iz an extension of Purvanchal Hills]. The tmal
population of the Andaman and Nicobar group of islands is 3.81 Lakhs and the literacy rate is
86.6% (2011 Census).

Port Blair- the gateway to the islands lies in South Andaman Island and falls under South
Andaman District, Port Blair is the biggest city and capital of this Union Territory. The
population of Port Blair city is 108058 out of which 57,761 are male and 501297 arc female
with an average literacy rate of 90.3% (2011 Census). Port Blair :i'ﬂl.lﬁil:]'p:'ElTT:'nunuil is
responsible for providing civie amenities in the city including sanilation facilities. At present

solid waste generated from the city is being disposed at Brookshabad dumpsite.

Segregation of solid waste has started in Port Blair with a dedicated fucility for composting,
recvcling of bottles and recycling of plastics. Currently, some of the _gi:ncmlnilms!.t, in a
segregatéd manner, is sorted at thi} th::i:l'ftg.-- Brookshabad dumpsite, hnwewr‘. has a lot of
legacy waste and needs o system for managemenl. Figure | shows the site photographs of

Brookshabad dumpsite.

—_
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Figure 1: Sitec Photographs of Bropkshabad Dumpsite at Port Blair-.—

Most of the houses in Port Blair has soak pit system hence drainage netwaork 15 not existing.
Some ol the aresas have draimage system which recetve wastewnter, Some of the sewage from
spakpit are collected via municipality trucks and are utilised in piggeries, The data related to

these discharges and utilisation-are tobe further verified.

Swara) 1stand also known as Havelock 1sland 15 a rural area in Andaman. 1t comes under the
South Andaman Islands. Similar @0 Port Blair, soak pits are present at household level. The
salid wasie is disposed at a dedicated site which 1s being upgraded for recycling and wtilisation.

Figure 2 shows the site photographs of dumpsite at Swarg) [siand

Figure 2: Site Photographs of Dumpsite at Swaraj sland (Havelock Island)

—
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. NEERI -~
Shaheed Island also known as Neil Island is a rural area in Andaman. It also comes under the
South Andaman [slands and follows a similar method of disposal for wastewater and solid

waste a8 Swara| sland. Figure 3 shows the site photographs of dumpsite at Shaheed |sland.

Figure 3: Site Photographs of Dumpsite at Shaheed Island (Meil Island)

Specific Objectives and Approach of the Study : e _—

As per NGT case OA. 606 of 2018, it is necessary to evaluate the environmental damages cost
for solid waste dumpsite. The same is being proposed in phase | of this study targetting,
dumpsite of Port Blair. Damages to environment from the dumpsite and coastal water bodies
due o sewage and other contamination discharges shall be evaluated in monetary term in phase
| as well. Further, the study aims to prepare the envirenmental siatus.report of Port Blair,
Swaraj and Shahead Island of Andaman. The scope of the project is to identify the sources of
pollution of air, wastewater (industrial and domestic), ﬁc:lid"‘-vub[e. industrial waste, noise
pollution in the islands. The resultamt output of environmenial damage in monetary terms
assessment caused by various activities 15 the main component of this study.
The whole study will be done in three phases. The phase-wise breakup of the workisas follows: -
Phase (1)

(1) Environmental damage cost assessment due 1o drains and dumpsite in For Blair:

The existing scenario and resulting damages (rom the drains and dumpsites in Fon

Rlame will be messured.
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(i)  Environmental damage cost assessment for coastal water quality using primary
and’or secondary data : =] Frir

Phase (11):

Preparation of Environmental Status Report (ESR) of Port Blair: Environmental status report
will cover all the aspects of environment like air, water soil, land use land classification change
and will sugpest action plan for curtailing the pollution along with long term: susiainable
measures for reducing the impact on environment. == o

Phase (111);

Preparation of Environmental Status Report of Swaraj Island (previously Havelock [sland) and
Sheheed fsland (previously Neil Tsland): Similar o Port Blair, the islands will be covered tor
thewr environmental status report for overall sustainability,

To achieve the above-mentioned objectives of the project the work will be progress as per the

activities mention in the flow diagram in Figure [,

T ST Direct impact on the e
Identification surrcunding (surface water IR
olthe source ———» padies, groundwater, soil w/dirert impast in

| ol pollution quality, impact on coastal : _Eml'ls-uf_n_‘mn:m}-

. watar quiality L environmental

darmage cost
L 3
Environmental
| Prepacation of management plan or
| ESRof the tslands | * | recommiendation o reduce
| the efvironmental mpacts
ir the [slands

Figure 4: Flow diagram for Environmental Bamages and ESR

1S
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K i  the Project:
Phase (I}:
The first phase has two components as mentioned in previous section, it will be siart with the
following ohjective. = e
Environmental damage cosi assessment dire o drains and dnmpsﬁ;? in Port Blair:

{1} The existing scenario and resulting damages from the drains and dumpsites in Port

Blair will be measured.

Enviranmental damage cost assessment for coastal water qualify using primary and/or
secondary data; . - g
Emission Parameters for valuation: |

1. Impact of Municipal Solid Waste: Detailed site survey shall be carried out to

understand the possible drivers by which environmental damages are occurning. The
surface and groundwater quality in Port Blair shall be monitored to identify the impact
of dumping of waste, leachate gencrated is directly subjected to open land, which has a
tendency 1o percolate and reach the nearhy water bodies. The harmful metal
concentrations in leachate can cause considerable impacts on human health and
agriculiure in addition o the aguatie life.

2. Impact of Wastewater discharge: ldentification of the sewage discharge points in
Port Blair shall be identified. The dumping of untreated sewage or houschold
wastewaler onte land  or in sutface water bodies may.. contarsingte the
surface/groundwater quality, The wastewater contalns n.uuiént. organic carbon,
hiological contaminates and heavy metal ctc, which may cause depletion dissolved
oxygen in aquatic system. eutrophication and toxic ir::;aicl to the aquatic as well as
groundwater, The discharpe of untreated wastewater may cause impact to the biotic
environment of aguatic system. -

3. Coastal Water Quality Monitoring: The source of pollution to the coastal water shall

be identified. The type of pollutant discharge in the coastal area shall be identified and
the data will be callecied to get the guantity of pollutants from various sources disposed
in the coastal area. Impact on coastal water guality due to disposal of pollutants shall
be identified. .

Water quality testing of ground, surface water and coastal water will be carried Gt to analyse

the level of pollution, Secondary data, iF avallable, shall also be referred. The concentration

52
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value, breaching the standards, will be determined and resulting environmental daiage will be

estimated using control cost methodology linking all the énvironmental valuesfindices. Where

costs are quantified on the basis of the cost of one pollutant coupled with linked environmental

values, Both environmental and health effects are coverad by the study.

Budget Requirement

The total estimated cost For phase [ ong of the project is INE Twenty Nine Lakhsand Twenly

Five Thousand Only, This cost is exclusive-of taxes, which shall h:.:paiﬂ extra, as applicable:

SL, No Breakup Deseription Cost (Rs in Lakhs)}
| Manpower i
2 Chemical & Consumables 6.0
3 Travel 9.0
4 Contingency 235 e
5 Inatitute Fes{20% ) 45
i Total 29754+ GST
| Time Schedule
# Total duration of the project: 6 Months
Time (in Months)
Deseriptions e :

First Monitoring

Second Monitering

!3 il % | &

Drata Analysts and Diamage
Assessment

F:‘:purafinn of dl‘__E.ﬂ. final report

Final Repont

Pagellhﬁgo\% 02
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Phase (I1):

Preparation of Environmental Statues Report {ESR) of Port Blair: Environmental status report
will cover all the aspects of environment like air, water soil, land use land classifiddlion change
and will suggest action plan for cunailing the pollution along with fong term sustainable
measures for reducing the impact on environment.

In the second phase of the project every aspeet of the environment will be covered to prepare
the ESR. Monitoring of the various pollution sources shall be done. The detailed plan for
preparation of the ESR is as follow; - : T
Emission Parameters for valuation:

1. Air pollution Status: The Air pollution monitoring shall be carried out al several
locations in Port Blair especially near to the municipal waste disposal sites, waflic
intersections and mining areas, The air quality monitoring shall be done at various
lpcations in the residential areas as well.

2. Ground and surface water pollution status; Various source ni"-pu!]minn in terms of
galid ond wastewater, which may contaminate the surface and groundwater, shall be
identified in Port Blair Island. The surface and groundwater quality in Port Blaar shall
be monitor to identify the impact of informal dumping of waste, disposal of untreated
and treated wastewater on the land or in the surface water bodies shall be monitored.

3. Municipal Solid Waste Management Status: The data shall be collected for the
current status of solid waste generation, collection and disposal practice of the MSW in
Port Blair city. The detailed characierization (physical and chemical composition) of
solid waste generated in Port Blair city are covered in the study.

4. Biomedical and Other Waste Management Status: The detailed data collection on

the management of Biomedical, E-waste ¢ic shall be collected in Port Blaig City. The
impact on air, water and soil shall be measured caused due to the disposal of the waste
in Port Blair.

Status of Coastal Water Quality: The source of pollution 1o the coastal water shall be

identified. The coastal water quality monitoring and the impact on flora and fauna due

i

to discharge of pollutants from the i-dl:.n[it_ll::d source will be monitared,

6. Tourism: Additional pallution loads due to tourism industry {hotels) in terms solid, air

and wiiter shall be évalaated.

\GH
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In all the areas of environment, various pollution-related parameters shall be monitored in

detail as mentioned above. On the basis of the collected data on status of the existing practices

of solid and wastewater management practices, the overall environment status report {ESR) of

the Port Blair shall be prepared. In the ESR, the management plan in form of recommendation

iy avoid the further damage to the environment shall be suggested in detail.

Budget Requirement
The total estimated cost for Phase I of the project s INR Fortv-Eight Lakh Ten Thousand

Omnly, This cost is-exclusive of taxes, which shall be paid extra as applicable,

—p—

| SL. No Breakup Description Cost (Rs in Lukhs)

1 Manpower | 5.0r

2 ‘Chemical & Consumables 10,0

3 Travel 2.0

4 Contingency Al

g Instiute Fee (20% ) T4

& Todal 48.1 +G8T _
Lime Schedule

# Total duration of the project; 12 Months
ro | Time { in Months)

Descriptions T 3 3 1 1= 5 '.r 2 5 THRIEREE

First Monitoring

First Report on

Monitoring

Second Monitoring

Monitoring

second Report on

Third Monitoring

Data Analysis

Final draft report

Final Report

\SS
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NEERI
Phase (T11):

Preparation of Environmentz]l Status Report (ESR) of Swaray and Shahed Islands:
Envircnmental status report will cover all the aspects of environment like air, water, soil, land
use land elassification change and will suggest action plan for curiailing the pollution along
with long term sustainable measures for reducing the impact on environment.

To prepare the ESR, monitoring of the various pollution sources shall be done. The detailed
plan for preparation of the ESR is as follow: 4 e
Emission Parameters for valuation: -—

1. Air pollution Status: The Air pollution monitoring shall be carried out at several
locations in Swaraj and Shaheed lslands st the identified locations. The air quality
maonitoring shall be done at various points for M, PM: s and other gaseous pollutant
also, to find out the level ol pollutants in the area.

2. Water pollution Status: Various source of water pollution, which muy_;nmminnie
the surface and groundwater, shall be identified in Swara) and Shaheed Islands. The
surface and groundwater quality in Swaraj and Shaheed Islands shall be monitored 1o
identify the impact of informal dumping of waste, disposal of untreated and treated
wastewaier on the land or in the surface water bodies shall be monitored,

3. Municipal Solid Waste Management Status: The data shall be collected for the

current  status sofid wasle generation in the concerned islands. The detailed
characterization (physical and chemical compasition) of solid waste generated in
Swaraj and Shaheed Islands will also be covered in_the study. The impact on the
surrounding area of the MSW disposal sites in terms of contamination of water quality,
land pallution and the impact of air quality shall be measured, .~ _

4, Biomedical and Other Waste Management Status: The detailed data collection on

the management of Biomedical, E-waste eic shall be collected in Swaraj and Shaheed
Islands, The impact on air, water and soil shall be measured caused due 1o the disposal
of the waste in Swara) and Shaheed |slands.

5, Status of Coastal Water Quality: The source of pollution and the 1ype of pollutants

discharged in coastal area shall be identificd. The coastal water quality monitoring and
the impact on TNora and fauna due to discharge of pollutants from the identified source
will be monitored in Swaraj and Shaheed Islands.

6. Tourism: Additional pollution loads dug to tourism industry (hotels) in terms solid, air

and water shall be evaluated.

(56
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In all the areas of environment, various pallition-related parameters shall be monitored in

detail as mentioned above. On the basis of the collected data on status of the existing practices

of solid and wastewaler management practices, the overall environment status report (ESR) of

the Swaraj and Shahced Islands shall be prepared. In the ESR the management plaiin form of s T

recommendation to avoid the further damage to the environment shall be sugpested in detail.

Rudget Reguiremeni

The total estimated cost for Phase 1l of the projeet is INR Forty Six Lakhs and Eighty

Thousand Only. This cost is exclusive of taxes, which shall be paid extra as applicable.

SL. No Breakup Description Cost (R in Lakhs)
1 Manpower 14.0
2 Chemical & Consumables 12.0
3 Travel 10.0
4 Contingency ﬁ‘ﬁ
5 Institute Fee (20% ) _ 7.2 B
L] Total 46,8 OGST
Time Schedule

# Total duration of the project: 12 Months

r'l'im:[ in Months)
Descriptions S 7

2 71 & 15 16 [T [8-1% i@ |11

First Monitoring

First Report on
Monitoring

Second Monitoring

Second Report on
Monitaring

Third Monitoring

Data Analysis
Final draft repont
Final Report

1SF
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Support Required from Sponsor

1. Details about any environmental study carried out in past along with their reports

2. Requisite permissions for sampling and monitoring. -

3. Letier of support, if required, in case of need of data acgess from other organizations

in Andaman and Wicobar

4. Local travel and accommuodation 10 be provided by the sponsor of this project

(including Shaheed and Swaraj Islands)

5. Senior local stafT for local guidance and coordination

Payment Terms for all Three Phases:

15t installment 50 % of Project Cost + GST (& 18.00 %) along with the

wiork order to initiate field studies

2nd installment | 30 % of Project Cost + GST (@& 18.00 %) after submission of

| drafl report |

3" Installment 20 % of Project Cost + GST ([@ 18.00 %) after submission of

final report

s ol . e

All the paymenis to be made through a crossed demand draft in the name of

“Director, NEERI, Nagpur”™

Or
Through RTGS, the details are given in the below table
Bank Details o - a3

i | Name of the Account holder: DIRECTOR NEERI, NAGPUR '
ii, | Bank Account No.: 30266513766 |

il | Account type; Saving Bank Account |
iv. | Bank Name: | STATE BANK DF INDIA

: — = g

|58 Tt
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[ v. | Branch: | NEERI Branch
| wi. | 11 digit IF8 Code: SHINOOO4224
Vil | 11 digit NEFT Code: SBINO004224
viii | 9 digit Code Number of the Bank | 44000203 |
. | and Branch { Appearing on the
MICR Cheqgue issued by the Bank)
Tax Registrgtion Numbers:
i. | Income Tax PAN:* AAATCITIOR
i, | VAT TIN/Local Tax Regn. No.: Mot Apphicable
iii. | State of VAT Registration ; Not Applicable B
iv. | C8T Regn No. : Not Applicable
v, | Excise Regn No. Not Applicable
vi. | GST no. TTAAATC 271632E =
vil. | Service Tax Category Scientific & Technical Consultancy
Services

About CSIR-NEERI

CSIR-NEERI is the premier research institutc dealing in environmental science and
engineering in India. The institute comprises research departments dealing with various
components of enviconment. The role of the institute is to provide scientific and technical
information and services to the various authorities and industries and promote planning, policy
and management strategy for the regional environmental efforts in India as well as overseas.
More than 300 scientific and technical staff members make CSIR-NEERI a highly qualified
partner contributing analytical facilities and extensive knowledge on various aspects of

envErORment

Amoeng the varions environmental domains, the institete is dealing with the research and
development of better and scientific water and waslewater management prg_l:lil::ﬁ. for maore
than four decades. The primary fotus of the water and wastewater rh_ﬂnugenﬁiﬁ has been
shifting over the years from trestment to reuse, and recycle in recent years. The Institute has
expertise and research capabilities in following domains of the Air, Water, Sewage, Climate
and MEW managemenl.

——
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661

F  Sewagce treatment plants design, construction and commissioning

- Inmegrated hydrogeological and modelling studies for water resources management
including storm water management and groundwater recharge

# -  Industrial wastewster management plan _| & i

#  Chemo-de-fuoridation household units

#  Solar energy based electralytic de-fluoridation plants

- Wise water management system for Ashrams (residential schools) and households

#  Constructed Wetlands Technology for sewage treatment

#  Climate change and Urban MicroClimate Assessment ¥ i

¥*  Carrying Capacity Analysis of a region with respect 1o Environment

F  LEcosystem Service Evaluation

*  Environmental Damages Cost Assessment/ Environmental Externalities Evaluation

#  Comprehensive Municipal Solid Waste Management (MSWM)

" Environmental Impact Assessment (E1A )

»  Strategic Urban Environmental Management o

CSIR-WNEERI has adequate scientilic and technical manpower as well as instruments capability
to undertske such study, However, micro-level planning with respect 1o each study
componentwork package shall be worked out as per the agreed seope of work.
Contact Persons S )
I, Dr, Rakesh Kumar
Director, CSIR-KEER]
director@neer.ns.in
2. Dr. Suresh Kumar
Chief Scientist and Head, Environmental Impact and Sustainability Divisioa
ms_kumargineer.res.in -
3, [r. Deepanjan Mujumdar
Sr. Principal Scientist and Head, Kolkatta Zonal Cenire, CSIR-NEER]
d_majumdari@neeri.res.in
4. Er. Hemant Bherwani
Scientist, Director's Research Cell, CSIR-NEERI 5

-

h.bherwanif@neeri, res,in =

\60
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3. D, Bholu Ram Yaday - s
Seientist, Technology Developmient Cell, CSIR-NEERI

br.vadavidineeri.res.in

/'muew-,/
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Etate Pollutian Cantrol Beard §{ Fellution Control Commities

Periormance Awdi of SPGB and PCOH

Andaman & Nicobar Islands Pollution Control Committes

11"

Entries:

Score

Performance Audit of SPCBs and PCCs

MENT o

air Quallty Monftaring

{Pescemiage of Disiricls covased wifh Alr Duialiny Moailanng
Statiens,

Pricaniage of Stagans having Py, monlaring facility,

Maes SPCEFCE have (is own netwark al’ Alr Qustly
Monitaring Staticng?

Ha

B El ki |

Has SPCEIPCE shamd Al Qualily Data with CPCBT (lar 2
years upia 31 March 2018

fu'. 4

| Parcpniage decreass in Avarage PRy g concentralion valus.in
slals i 201 8-15 pwvar 204 710 (For Increase e polils o be
Fwardad)

Parconinge Deciesss n Averaga PM,, concentralion value far
alabs im F01E-19 over 201718 [For incraase Zerd poinla. 19 ba
wwArdad)

Whelhar SPCEPGE has reslosod (he Alr Qualily Data o
identify pallrled sreas in acldiilon ta non aEHARmSAL Sillgs ano
grifically poiluled wess (CRAST danliSed by CPCET

" Mo

Perognizge of thess eniflad poluled arsss far which aelien
Jolans have besn prapanad, ’ =

Water Qurality Mondloring

Has SPCAPLE igen|ifiad tiver sogments ag par sullakility for
md bas! use?

Numbear of Water Quality Monisaring siatans being aperated /
1000 kir langlh of majorimedium feelrs in The siate?

"

DOaes SPCAPCE hawa is own Waker Quslity Maniloring
Programma’?

Pareaniage incraase in lpsajons complyng wilh Dedgreabed
el Liss in2018-13 ouend] 17-18 {For decrease Zero points Io
be awarded),

13

Has SPCEBPES shared Waler Ouality Cata with CPOE? [for 2
years waka 31 Masen 2013)

L]

1

Whathar SPCRPCC has rewmwed the Water Duality Data
igan|ity pofutad streiches in addilipn 10 poliuind river simziches
liganiifed by CPCA?

Mo

15

Permeniage of these Hanlified polluted sinetches far which
aclipn plans have bean prapasar

G

|Laboratory -

18

i3 SPCEIPCE Laboramry recograad by MREFCG under E(P]
Act |EST

1w

Dogs SPCRPCE heve valid NADL Acoredia®on lor Corn
Paramebers of Water Quality for @8 Labnratanias?

Dpes SPCEPCC haun walld HABL Actradialies tar Gaparal

Paramainrs ol Waler ﬂuﬂ for lis Lahoratories?

Does SPCEPSE rava valid NAGL Accreditalion for Traca
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Dinpa SPCEPOC have vaid MABL Accreditalion lo H-lul_ﬂ!-
Paramuisrs n Ambisni A for s Laboralorias?

. A
iy T

[Paroantaga of Regional { Disirict Offices of SPCBRPECs -
having-Latgraipria,

-
=i

0 i

o ol e ]

| [ewehE]

Had SPCBMPCC camind oul any Specic Moniaring
programmes (Waler [ Alr ¢ Naisa} during major faslivals | socis!

Yas
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Pafoimdncs Audhlt of SPCHs and PCCa

State Pollution Control Board | Pollution Control Commitiee
="' Andamian & Nicobar Islands Pollution Cantrel Commitiea

F'nrlnrmnn:e Audlt af SPCBs and PCCs
G S T = T
I ::‘ uﬂﬂﬁ X iaks ﬁlluliﬁ‘hh.ﬂl—f -k L v,
i Industries | Comman Faclifies T ig
IX  |WhalRer Inuenbary 18 available lar Calegaries o Induglies? !
a|Aed Calegory { 17 Calegarias T 1
bEm“E Cilegory — = s 1
[ an Caimgory z G ¥aB ]
il ¥hite Catagosy ‘Wa - a
o} Grossly Pollyfing Incusinies (5P Tay= 1

o Whather EPCE/PCLE has categonsed indusinas s par CPLCH L-‘I'H ] "
directions | gundaknes?

28 Wihather SPERPCE jrave linked | updstad inda a-Track up o B
31-03-20187
VWhether SPCE/PCL has daveloped s own standams | by

5 i, o
guidalings? &

a7 |Have inlei piandards baen specified far CETPT * Mg ]

|Beecantaga af-nan-altainment cities (CPCR dantifad) fee wiich |77

28 |Achion Plan Mas baen appioved [O8 Mo, 501 of 2018 of =y V)
Hon'bbe NGT Order di. 8%10-201 8], * i
Preroentage of polliried dver sireichas (CPGHE idantifad) foe ]

23 |which Aclion Plan has bean sporoved (DA No. 67 of 2018 of 0 1]
Hon'bia NOT Qrdar di1, 20-09-2018) |
Percentage of ulilitaton of traaled sewags for which Acsion T 7

18 |Plan kas basn spereved (04 He, 140 of 2016 of Hon'ble NGT 0 ]
Ordar db, 2112018} :

Whather reguined nformaldion wor ! Hazerdous Wasla "

11 Mecagemenlin NOT maiter {04 Mo, 804 of 2017 of Hon'ale - Mo L]
NGT Ordar di. 10-07-3018] has bean submiimd
Whather lha GCensents issued by SPCBPCE contain assensial

z [deisdls aboul Produclion Capadyy, Cuaniily ard Suality of Ho 0
Efluant, Qzality of Emission, Fusd Type and Guantity and
Stamdards?

13 Whathar SPCEPLE manlaing Corgont register {compuler Ve |
tanad of afmohisa) A Mguired under VWaler Aot and Air Act? :

34 |Parepntage of indusiries having vakd STO. 85 3

45 |Percentage ol CTON which have been [ssusd thln:llpmud ¥iga, 0
petibd in 201819, ;

38 (la chacklist bar mswing CTONCTE avadable in public domain? |- "'.?uj__' 5 -
Has Caline Systam far Conseni Machaniam baen sdopiad In

r Yes 2
ihe gtata?

18 Has SOPIpincs seen developed for inspeclion of indasires ¢ | .0 Mo 4 a
camimine fpcilibas ? Ly ,

4 |18 e DCEMS data genarated by he indusiny lilzed far
idmniifcation ol rdusivy for Inspacsiaon®

0 Whigihar h11|_ll‘l'rl-l ha= baen defned lof sclion an fon-camplying) - .
h-i:I'EI:I!iElI'-" s

& ﬂlrcunllqu al actions FEan against non-complying industriss
comrman [atilihad dl.ll'!:ﬂi lagt hamn faare, !

4 Percanizge complance feund In SPCBMPLC imspectiens during
lanil fwers yRBIE, Frarat
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b ¢|::| common inedlment Taclities such as S5TP. CETP, TS0F and
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State Pollution Control Beard J Pellution Cantral Committes
Andaman & Micobar lglands Pollution Control Commitien

bbé

Performarce Audll of SPCHS #nd POCs

&

Performance Audit of SPCEs and F Pi'.:ﬂa- o e

Entrias:

Score

|Sawage Managamant

|Fmﬂ1m ol inslallad cagacily af ireatmanl (STP) againgl

saynge Ganecabon

TE

45

‘E‘;mﬂn!agﬂ udilization of Insmiled sewags Iratimant capaciiy

Parcentags of camplylng realmant against operating capacily
[8TF)

40

Parcanisga of inspection conducted by EPCE/PCC of 5TPs b
maoniier he compliance of various provisicens gad conditions af
authorisatien during lsal thiss yegra?

ar

DATTERY WASTE

Pgreanlage af hall yaarly rsturns recelved oy SPCBRGE fom
all the slake haldars doring tha pared OcsaberMarch and Aprik
Soplempar of 531 yaar,

HAZARDOUS WARTE

Whalhar SPCBIPCE has conduciad irvenlary of Hazardnus
Wasle gardralion colleclion and disposal (5LE & mncinaraied)
guring last thras yeams

Parcentagn ol HW generators hasing vald auiharizalion
grankad by SFCEPCC.

50

Pergantaga of auiharisalion which have been issued wilhin
slipulmied pariad in 201809

51

Pesceataqe of commpn HW sacured landlills ans m;rrrhmrng
ESCROW Account in Spariise agreement as per tha
MpEFECC.

52

Ppreaniags of occupless randamly verdied by SPCBPCE wri
anfyal nefumma {Fosm d] Sfed by tham,

Perceniage ol inspeclion af CHWTSDFs to manilor tha
camplance of various provisans ard candilions al
authorsabon I’Lr:II-I'I! las] year?

id

Is Ikarm any procaseprakacol davalooed lor indaaiitying
contaminated gdes? e

Mo

Wheper danlificatian of coniaménatad slies { Dagal dumpa nas
been compleied ? )

Mo

L1]

Persenlage of idenlifimd contaminated sites for which actan
plans pregared

BIO-MEDNCAL WASTE

5T

Whalhes SPCEPCC has conducied inventasy an na, ol healt
care facililies (MCFs} and bfo-medical waste genarnbian,
irmatmant & disposal duning iasl fhres pears?

Yasz

Whelher SPCE/PCC submilied $ha Annual Hapaort for the year
201 7-18 within the degfine Lo, 310720187

f“. -.

Pehrtage of appication disposed by SPCEPCE for
aulharization eapeclally for non-bedded Health Care Faciliies
{HGFs] such as Chnics, pio. within sipufabed days?

Porcaninge of inspeclion conductad by SPCVPCC of CBWTFS
Ia monilor the complipnes of varkus provdslsns and candibana
of auihorisation :Iurl.ni E11 !.ru-ur-in‘?

i1

Pareaniage ol third party audits of the CEWTFS conducted by
SPCEPCC

—nlb

:u-]a;] is

e A Dbtz
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State Pollution Control Board ¢ Foliutian Contrel Cammittes

Faeformance fodli of SPCES ang POCy

Andaman & Nicobar Islands Pollution Contral Commitiea

§62

- Performance Audit of SPCBs and PCCs Entries || Score
d F o [SOLID WASTE §
_{m-uﬂu— EPCBIFLC has Compiled Bvemior 9o Toiod o -
] ULBs on MSW generation, collecton, Feaiment and Ty 3
:r'qr.u:lw Huring st yaar? Wt
Pencontage of Inspacion conductes by SPCRIPLD of MEW
g3 |PERosal and procassing facilities to monitor (b compliance of T -
wnrRug grovisions and cenditions of autharsalion dutng las: 1
pear? g ;
gq |YVDEINGr SPCEPCC submined the Annual Repor for the year e 5
2017-2D18 within |ha deadiine ie. 1107 20157 i
G [E-WASTE z
gy , |Vehathar SPCRIPCC has conducted or compléted invensory of g 5
|E-Wiaste in the S1a%eiUT during last yeer? ’
5 Whether SPCB/PCC has submltiad the Annual Repoms for ine N 0
yirar 2017-18 within the deadline Le, 30,06 2016 ;
Perzentage of valld authenagtion from SPCRBEE of
67 |manuleciuvrers, dismaniers, recyclers and rafurbisher inciging [ K]
EEE cede wise,
H |PLASTIC WASTE i
1'-"-"I1-lhur SPCE/PCE has conducyad imventony on plaste wasie
68 |generaton, clleclion, Meycied reatment & disposal umng Yas 2
lasl ymar?
Whather gny sdditional ingasures have been thken o siop
ks usags of plastic [ ihe STk i .
pg |V¥hether SPCE/PCIC hag submilted Annual Repon for the year M ¢
2017-2018 wathin the deadiine |,e. 31 27 2018
I |Legal 1
py  |FOrERNiEgR of iegal cases flad in courls ageinst nans o 0
compligncs of directicns issved under Water, &l and BP fcix
Fi  |Whaether SPCR/PLE hos system for empanefing Advocates? Yai 1
py |VVhelherSPCB/PCO has any IT based system far manitoring of Ne a
gl cases? ]
74 IPirﬂnhq- of caun cases been decided in levour of e 4 F
SPCRIPLC
75 Whedhar praseculions have baen unched againgl fea- N g
-l:muhrln-n I.nui h-udm.‘i
3. mant'& PubliciOutreach &
yg [|DaEs SPCAMPCC hal public grievance ugmm and - 2
redrasssl systam 7 ot
77 Epresniag e of puslic complaints adivesses in siputated lina B4 5
by SPCB/PCE,
78 Drees the SPCEYPCC have an anline complaint managemsain o
syalem " -
Are the Direciions 3susd by SPCRPCE digplayed on fhelr ¥,
ey ]
wabslia] :
Are Iha Envirsnmental Qusly Ol displayed on sl website? Mg o
‘|Are Iha ndustrial CEMS Crata (17 Categoaries, camman Faciites| .. '
81 and GPin Ganga Rivar Basing System connectad s Hn . o
JE‘PEEI'FEE nllll Eiﬂlr? A2 el
az [P the technical raports prepored by SPCEPCC displayed on T 5
|Fair websile? 7 '
. Ia ihe Annuad Ropon prepard by BPCBPCC displayed on Uit e o
websils? = }
84 |Has Siate Environmental Slales Repor been prepared?
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State Pollution Control Board { Pallution Contral Cammities
—Andaman & Nicobar Islands Pollution Control Committee

bes

Purfarmance Audil of SPCBS amd PCL

p Performance Audit of SPCBs and PCCs Entries | Score |
a5 |Ar® ihe Public Hearing Proceadings by SPCEPCC dispayed | - ;
on lhes vq:hp'!? I:‘-IP- i |
Vithelhor SFCRPCC has organisad gmakanoldsr frm
B |masungAwareness for naw envirosmenatsl Rules/Standards i F
amended freni me io ine in your 37 -
A7 [lAhesher EFEEI'PI:L".- has provded cilizen's charar? e 7
JEN TN T —_—— Bny success slofes displayed on pusiiic kT8
B8  |oamain on wchnologies (BAT) or praciices (BEP| by indusires Np a
{ Municipalites? 5
Whather SPFCRPCT has besn compiling grvinonmental -
o siztemen: aubmisied b7 dusiries s ey 0
LW slon'Making 2o -
80 |Whelher Sfate/UT has Epviranmental Palicy? R T 7]
2 Whether SFCERPCC has adwised Siale Sout an Pobioy 1550es Mo
on Envimnmean!? . v
92 [Whesher Staba has ingusinal sing poboy/Sena? Mg 1]
3] hAre ihen sy Siale Level Manitoing Comenbipe on E o 5
Envinmanial issuss?
o4 Wilather SFCR/PCE has prescrived | published ay guidaline I-'-In i 0

fof grean bell devisapinent m indusinal pradieess?

Develapnientand Trairing

l-

@' T Jnl
- r - . - .I-
- Does E-FI:H-HF‘{:G eonduct orlentabion programme for nosly

s '||I|||'l1 |"‘" .

Mg |

Whether SPCE/PCC prgamzes mass dwnrenessiedutalion i
" faTuna? - o o Yes 7 2
af —={Whemer SPCE/PCE has conducied any study on nmppe:"r'ur

pallufon 6n Auman Realthiscosysems? e e
98 |WWhamner SPCBIPCE nas ds own RED Actviles? HNo [i]

Winather SPCEIPCC nes bed up with Bny Stale or Cental :
99 |iriablabes corducting RED h the Nedd of environimanial Mp - o

i

100 |coveied above (Memum SMarks (0 De awarded by the Expen ol 4
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Performance Audit of SPCBs/PCCs £(9
Andaman & Nicobar Islands Pollution Control Committee |
Category Weighted
i R Weightage Score
I Environmental Quality Monitoring 25 2.78
Il Enforcement and Regulatory Functions 35 gt
Il Data Management and Public out-reach 20 8.28
IV Advisory for Decision making 10 1.54
V' Research & Development and Training 9.5 1.90
VI  Specific Observation by Expert Team 0.5 ~ 0.30
Total 100 21.96
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Report of the Emeri Team

The Expert Team thoroughly audited the performance of Andaman and Nicobar lslands
Poliution Control Committee (A&NPCC) during June 18-19, 2018, The major weakness of
the PCC is avallability of requisite man power, especially scientific and technical to carry out
required environmental monitoring and assessment, It is observed that air and water quality
monitoring are not being carried cut in regular interval and thereby annual trend (mcrease or
decrease) of the puﬂiutanls could not be assessed, The PCC issues the consent to operale
{CTQ) to the respective indusirias but relevant information as stipulated by CPCB are not
included in the formal. Though online CTO management is in place, industries are not in a
position (o ulilize the advantage of the system due to poor connectivity. This area
undoubledly needs proper atlention. Complaint refated o environmental pollution issues are
being lodged by the public through the "Portal for Citizen Grievance Filling & Redressal®
maintained the office of Hof'ble Lieutenant Governar and these complaints are ultimately
forwarded to this PCC for redressal. The PCC does nol have any vehicle for conducting

environmental monitoring. As regard the public awareness and outreach programme, the

FCC Is carrying out programmes satisfaclonly even with limited resources. Laboratory
needs lo be developed by providing necessary infrastructure (Instrument and human
resources) at the earliest for the sake of compliance monitoring of different industries. Last
but not the lsast the warall infrastructure of the F'-E‘.E needs {o be Irnprnved for the

belterment of services.
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3w qAT FPHIaR narET
ANDAMAN & NICOBAR ADMINISTRATION
[BEELESIEIR
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Sri Vijaya Puram, Ph. No.250370
E-mail: dstpcc-andamans@nic.in

408 Dated: 2€ -02-2025
ORDER NO: ... .5.....

In accordance of the approval accorded from Competent
Authority, the Secretary (Science & Technology), A&N Administration is
pleased to extend the validity of engagement of the following Contract
Staffs purely on Short Term Contract Basis in Andaman and Nicobar
Pollution Control Committee, Department of Science & Technology,
Dollygunj, Port Blair for period of one (01) Year from the date of expiry
as mentioned in the table given below.

The details of designation along with consolidated wages are
given below:

Consolidated Reference
Sl.| Name of . . Pay per Expiring | Extended
: Designation R of Last
No|Candidate month in on upto
Order
(Rs.)
1 2 3 4 5 6 7
ShrilC -
1 | Abhiman | SC€BESt | 25000.00 10-04-2025 |10-04-2026
Chandru
Ms. Jr.
2 | Nimisha |Environmental| 54000.00 18-04-2025 (18-04-2026
TR Engineer 430 dated
s 27-03-
Ms. Pavya | Jr. Scientific
3 P — 49000.00 2024 |17-04-2025(17-10-2025
Ms. Debiya| Computer
4 Tirkey R ks 44000.00 12-03-202512-09-2025
Ms. Soni Computer
5 Salorfll Assistant 44000.00 06-03-2025 |06-09-2025
Baraik

The engagement as made above is subject to the following terms

and conditions:

paper of Rs.10/- on this engagement.

They should follow the office timings strictly.

They shall execute a contract agreement on non-judicial stamp

w N

. Absence without sanction of leave of any kind during working days
shall be treated as unauthorized leave and payment on pro-rata
basis shall be deducted from the consolidated wages.

They should submit a Monthly Performance Report every month to
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the Director (Science & Technology). Their performance will be
reviewed on monthly basis by the Secretary (Science &
Technology) or Director (Science & Technology), A & N
Administration. Their services/engagement shall be terminated
forthwith, if found unsatisfactory.

5. They are eligible for 2 1, (two & half) days leave for every

completed month.

6. They shall also be entitled for TA/DA on official tour if any as per
the post against which they are engaged.

7. The engagement on contract basis shall not confer any right on
their part for claiming regular appointment/engagement in any
capacity in this Department or any other department in A& N
Administration.

8. Beside the routine duties & responsibilities, he/she has to perform
any other tasks assigned by Director & Secretary (Science &
Technology).

9. Their services can be terminated on giving one month notice in
advance.

This has the approval of Competent Authority.

(Jatinder Sohal)
Director(Sc. & Tech.)
F. No. (2-13/PCC/SWM(2016)/2019)

OFFICE ORDER BOOK
Copy to:

1. The PS to Secretary (Sc. & Tech.), A & N Administration for kind
information.

2. The Pay & Accounts Officer, A&N Administration for information

and necessary action.

The DDE (Science), Port Blair for information and necessary

action.

Shri I C Abhiman Chandru, Scientist for information.

Mrs. Nimisha TR, Junior Environmental Engineer for information.

Ms. Pavya, Junior Scientific Assistant for information.

Ms. Debiya Tirkey, Computer Assistant for information.

Ms. Soni Salomi Baraik, Computer Assistant for information.

Personal file of Concerned with five spare copies.

w

=l B g

Digitally signed by
Director[@inderisdal)

Date: 28-02-2025

15:36:14
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ANDAMAN & NICOBAR ADMINISTRATION

fasTe gerr giel fireY fawrr

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Tel. Fax No.250370
Email: dstpcc-andamans@nic.in

- 7Srf Vijaya Puram, dated ¢ ..05.2025
ORDER No.:2.%....

In exercise of Powers Conferred on his, the Secretary (Science & Technology), A &
N Administration is pleased to engage following candidates purely on Short Term Contract
basis in Andaman & Nicobar Pollution Control Committee, Department of Science &
Technology, Dolly Gunj, Sri Vijaya Puram on a Consolidated Wages per month for a period
of one year.

S. No. | Candidate’s Name & Father’s Name Designation Wages in
Z./month
1. | Dr. Minakshi Dash Scientist
D/o Sandip Dash 70,000/
2. | Ms. Nazneen Junior Scientific
D/o Allaudeen Assistant 48,000/
3. | Ms. B. Someshwari Accountant
D/o B Uma Sankar 40,000/
4. | Ms. Hasnath Junior Laboratory
D/o T Hassan Assistant 29,000/-
5. | Ms. Hasnath
19/0; 1 Haassan Field Assistant il
6. | Ms. Kanivasagam Shanthi Nandhini 27 000/-
D/o N Kanivasagam '

The engagement as made above is subject to the following terms and conditions:

1. This engagement is purely on purely on Short Term Contract basis for a period of 01
(One) year. The contract engagement shall begin with effect from the date of his/ her
reporting for duty.

2. They should execute a contract agreement in non-judicial stamp paper of Rs. 10/- on this
engagement.

3. They should follow the Office timings strictly.

4. Absence without sanction of leave of any kind during working days shall be treated as
unauthorized leave and payment on pro-rata basis shall be deducted from the
consolidated wages.

5. They should submit a Monthly Performance Report every month to the Director, Dept. of
Science & Technology. Their performance will be reviewed on monthly basis by the
Secretary (Science & Technology) or Director (Science & Technology), A & N
Administration. Their services/engagement shall be terminated forthwith, if found
unsatisfactory.

6. They are eligible for 2% (two & half) days leave for every completed month.

7. They shall also be entitled for TA/DA on official tour if any as per the post against which
they are engaged.

8. This engagement on contract basis shall not confer any right on their part for claiming
regular engagement/ appointment in any capacity in this Department or any other
departments in A & N Administration.

9. The wages are consolidated in nature hence annual increments of allowances are not
allowed at any circumstances till the contract is over.
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10. Beside the routine duties & responsibilities, he/she has to perform any other tasks
assigned by Secretary (S & T) / Director (S &T) / their Authorised officer in the
Department of Science & Technology.

11. Their services can be terminated on giving one-month notice in advance without
assigning any reason thereof.

12. The candidates are directed to report for duty in the Office of the Department of Science
& Technology, Dolly Gunj, Sri Vijaya Puram within 10 days, failing which the candidate
from the waiting list shall be considered for engagement

This has the approval of Competent Authority.

g
WS

DIRECTOR (Sc. é\;Tech.)
[F. No. 2-13/PCC/SWM/(2016)/2019]

OFFICE ORDER BOOK:

Copy to:-.

1. The PS to Secretary (Sc. & Tech.), A & N Administration for kind information of
Secretary (Sc. & Tech.).

2. The Pay & Accounts Officer, A & N Admn., Port Blair.

3. The DEO (Sc.), Shiksha Sadan, Link Road, Goal Ghar, Port Blair for information and
necessary action.

4. Copy to the Party concerned.

5. Concerned file with five spare copies.

SN
DIRECTOR( c.&'l'%t’:i.)

\'
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Memorandum of Understanding (MoU)
For

Technological Initiatives

Between

Andaman & Nicobar Administration,

and

National Institute of Ocean Technology (NIOT)
Ministry of Earth Sciences (MoES).

Signed on 7—3"‘\ October, 2024

Director(S&T), Director,

Andaman and Nicobar National Institute of Ocean
Administration, Technology,Ministry of Earth Sciences,
U.T. of Andaman & Nicobar Islands, Velachery - Tambaram Main Road,
Secretariat, Pallikkaranai, Chennai - 600100,

Sri Vijaya Puram, Tamil Nadu.

Andaman -744101.

1
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1. Preamble:

A Memorandum of Understanding MoU was signed between Andaman & Nicobar
Administration and National Institute of Ocean Technology (NIOT) in 2019 for
Technology Initiatives in areas of Ocean Energy and Fresh water, Marine
Fisheries development and EIA studies, coastal observatory and other technical
support for A&N development activities. It was mutually decided to renew the
MoU for 2023-2026 for the benefit of Andaman and Nicobar Islands. The present
MoU is to implement these priority areas by NIOT in close coordination with A&
N Administration.

2. About the Organisations:

2.1 A&N Administration:
The A&N Administration is responsible for all local administrative service
departments for the South Andaman district, North and Middle Andaman
district and Nicobar district, comprising the respective island groups.

National Institute of Ocean Technology (NIOT):

NIOT was set up as an autonomous society under the Ministry of Earth

Sciences; Government of India to develop reliable indigenous technology to

solve various engineering problems associated with harnessing of non-living

and living resources in the Indian Exclusive Economic Zone (EEZ), which are

about two-thirds of the land area of India.

Parties
3.1 Indenting Party:

Andaman & Nicobar Administration, Govt. of India.
3.2 Executing party:
National Institute of Ocean Technology (NIOT),

Ministry of Earth Sciences, Govt. of India.

2
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4 Authorized Signatory:
Authorized signatory for A& N Administration, Govt of India shall be the

Director(S&T)(hereinafter referred to as the First Party)

And

National Institute of Ocean Technology (NIOT), MoES, Government of India,
shall be represented by the Director, NIOT (hereinafter referred to as the Second

Party)

5 Functionaries, Address, Phone No & Email Ids:
A&N Administration, Government of India and the National Institute of Ocean
Technology (NIOT), shall identify the focal points on project-to-project basis for

necessary interaction, exchange of information to achieve the set targets
successfully. All correspondence on day to day matters during the course of this
MoU shall be between respective focal points as identified in the respective
projects.

6 Effective Date:

6.1 Duration:

The MoU shall be valid for a period during 2023-2026. If further extensions
are required, it shall be by mutual consent of both the parties in writing.

7 Scope of Work:

A. Technology for Energy and Fresh Water:

1. Establishment of navigational buoy powered by wave energy with
oceanographic sensors at various locations in the Andaman & Nicobar.

. Development and Demonstration of small hydrokinetic turbine for powering
remote locations at selected tidal streams, with several off-grid modules of
SkW.

. Design and Development of an offshore floating platform mounted OTEC
plant with help of an Industry.

3
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B. Technical Support for Island Development activities

1.
2.

Development of infrastructure for tourism.
Establishment of sea link with suitable bridges for interconnectivity of
Islands and development of port and harbour structures.

C. Coastal Observatory and Security

1. Establishment of Robo Coastal Observer (RCO) through any agency with

whom transfer of technology agreement exist with NIOT.

D. Marine Sea water Quality and Fisheries development and EIA studies in
A&N Islands

Establishment of Open Sea cages for fish culture, seaweed culture, artificial
reef and fish aggregation devices.

Marine sea water quality and Environmental Impact studies

Environmental Impact studies for developmental projects.

For any project under this MoU, a proposal shall be prepared by NIOT with

anticipated deliverables, time schedule, and cost. On acceptance of the
proposal by A&N administration the proposal shall be taken up for

implementation.

8 Responsibilities of Each Party:

8.1

v

National Institute of Ocean Technology, (NIOT)

Develop and demonstrate the technologies for Navigational Buoy,
hydrokinetic turbine for powering remote locations at selected tidal
streamsand assist A&N Administration its maintenance by them.
Development of an offshore floating platform having an OTEC plant
Technical Support for Island Developmental activities and infrastructure
such as sea link, coastal protection, port and harbour structures and
tourism development
Installation of Robo Coastal Observer (RCO)
Marine Fisheries development through open sea cage culture for fishes,
seaweed culture, development of artificial reefs and installation of fish
aggregating devices

4/8
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Marine sea water quality.

Environmental Impact Assessment (EIA) surveys for developmental
projects.

The laboratory facilities at ACOSTI NIOT - Sri Vijaya Puram shall be
shared with the Department of Science & Technology and other
departments of the A&N Administration to support technology initiatives
and capacity-building efforts, as needed.

A& N Administration:

v" Providing funds for implementation of above tasks after approval of project
proposal submitted by NIOT on the activities listed in scope of work.
Facilitating visit of scientists and staff to various islands in terms of
permits, transport, accommodation, etc.

Nominating nodal officer for each project for coordination and timely

implementation of the projects.

CONSIDERATION:

Being a scientific endeavor no financial consideration is envisaged to flow from
either party. The MoU is being signed considering the strengths of NIOT for
providing technological support for realizing above services.

FUNDING & TERMS AND CONDITIONS OF PAYMENT:
The projects or services will be fully funded by A & N Administration, for which
NIOT will be submitting proposal with detailed costing.

MoU MONITORING:
The MoU meonitoring committee constituted by the Chief Secretary, Andaman &
Nicobar Administration and Director, NIOT with members from executing and

indenting parties shall monitor the progress from time to time.

CONFIDENTIALITY:
The confidentiality of the data or any other materials shall be maintained by
both the parties as per the sensitivity defined to it by prevailing policies.

5
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13 INTELLECTUAL PROPERTY RIGHTS:
For the avoidance of doubt, the parties agree that the results of the efforts by
either party under this Agreement shall not be considered “Work for hire” and

that neither party acquires any rights to, or licenses to use, any such results
except as expressly set forth in this Agreement.

Where significant efforts are from NIOT, NIOT shall be the sole owner of any
intellectual property (including but not limited to knowhow, patents,
copyrights, design rights, rights relating to computer software, data, and any
other industrial or intellectual property rights) developed during the course of
the MOU.

RELATIONSHIP:
Nothing in this MoU shall be construed to make either party a partner, an

agent or legal representative of the other for any purpose.

NON - EXCLUSIVITY:
The relationship of the parties under this MoU shall be non-exclusive and both
e the parties, including their affiliates, subsidiaries and division are free to

pursue other agreements or collaborations of any kind. However, when entering
into a particular research agreement, the participants may agree to limit each
party’s right to collaborate with others on that subject.

CHANGE IN SCOPE OF WORK:

Any change in scope of work would be with mutual consent of both the parties.

MODIFICATIONS:
Any further modifications to this MoU, if required, would be through

amendments with mutual consent in writing.

FORCE MAJEURE:
Neither party shall be held responsible for non-fulfillment of their respective

obligation under the agreement due to exigency of one or more of the

unforeseen events such as but not limited to Acts of God, war, floods,

earthquake, cyclones, strikes, lockouts, epidemics, riots, civil commotion etc.

3 6/8
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provided on the occurrence and cessation of such events, they effected thereby
shall give notice in writing to other party within one month of such occurrence
or cessation. If the force-majeure conditions continue beyond six months, the

parties shall then mutually decide about the future course of action.

INDEMNITY:
The A&N administration hereby agrees to indemnify and hold harmless NIOT

against any and all suits, losses, liabilities, damages, claims, settlements, cost

and expenses, including reasonable attorneys' fees, based on or arising,
directly or indirectly from the MoU

SETTLEMENT OF DISPUTES:
v' Any dispute or difference between the parties hereto, shall be settled

amicably the parties at first. In case of failure, the same shall be referred to
a Sole Arbitrator, appointed by the Hon’ble Lt. Governor, A & N Islands for
Arbitration. The Arbitration proceedings shall be held at a mutually agreed
place convenient to both the parties failing which as per Section 20 of the
Arbitration and Conciliation Act, 1996 and subsequent Amendments made
therein. The decision of the Arbitrator shall be final and binding upon the
parties.

The Competent Court Located at the place where the arbitration proceedings
took place shall have the jurisdiction over the un-resolved disputes after
Arbitration.

TERMINATION:
During the tenure of the agreement, either Party may terminate and nullify this

MoU by providing prior written notice of 30days to the other party for any of

the reasons.
v Termination for Convenience: For convenience without assigning any

reasorn.

Termination for Cause: For the breach of obligations /responsibilities /
conditions of this agreement by the other party, with an opportunity to cure

i 7/8
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/ rectify such a situation within thirty (30) days to the defaulting party and
no remedial action is taken to the satisfaction of the aggrieved party.

Termination for Force Majeure: In the event of “Force Majeure” as defined
in this MoU.

Obligations upon Termination: Following termination or expiration of this
Agreement, in addition to any other obligations existing hereunder or

otherwise at law or in equity,

a) The rights and obligations of the parties there shall to be settled by mutual

discussion.

b) The agreement arrived at between the parties hereto for the utilization of the
intellectual property (defined in clause #13) shall survive the termination of the

agreement.

IN WITNESS WHEREOQOF, the PartiesTBCreto have caused this MoU to be signed in
their respective names on this 273 day of Ockoeen | 2024.

f

Director{S&T), ector,

Andaman and Nicobar Administration, National Institute of Ocean

U.T. of Andaman & Nicobar Islands, Technology, (NIOT)

Secretariat, Ministry of Earth Sciences,

Sri Vijaya Puram, 2nd Floor, NIOT Campus,

Andaman -744101. Velachery - Tambaram Main Road,
Pallikkaranai, Chennai - 600100,

Tamil Nadu.

74{@(2_{/.

Witness: Witness:
Name: [3. ﬁﬁfﬂ g ARv Name: &b/—fA—P—ANI

Address: T&CA’I M7 Se Q/LJ.’ Address: Ses—0: N1 o

8/8
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LABORATORY ANALYTICAL FACILITIES

Name of the Board / Committee: Andaman & Nicobar
Pollution Control Committee

As per the MOU
between
Yes ) ANPCC and Facility availlable with
NIOT, the ANPCC
NIOT facility is
available.
As per the MOU
between
ANPCC and
NIOT, the
Yes 6 months facility at NIOT | Procurement Initiated
is currently by ANPCC
being used.
Procurement
under process
Facility availlable with
Yes - Procured ANPCC
Facility availlable with
Yes - Procured ANPCC
Yes ) Procured Facility :I\\/Ia;gag)le with
As per the MOU
Yes 6 months between Procurement Initiated
ANPCC and by ANPCC
NIOT, the
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facility at NIOT
is currently
being used.

Procurement
under process

Facility availlable with

Yes - Procured ANPCC

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT | Procurement Initiated

is currently by ANPCC
being used.

Yes 6 months

Procurement
under process

Facility availlable with

Yes - Procured ANPCC

Facility availlable with

Yes - Procured ANPCC

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

Facility availlable with

Yes - Procured ANPCC

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available

As per the MOU
Yes ) between i
ANPCC and

NIOT, the
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facility at NIOT
is available

Yes - Procured -

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT | Procurement Initiated

is currently by ANPCC
being used.

Yes -

Procurement
under process

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available

Facility available with

Yes - Procured ANPCC

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
NIOT facility is

available.

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available

Facility available with

Yes - Procured ANPCC

Yes - As per the MOU .

between
Y _ -
©s ANPCC and

Yes - NIOT, the -

Yes - facility at NIOT -

is available.
Yes - -
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Yes ) At this initial i
phase, the
Yes - department is -
Yes - establishing and -
Yes _ procuring _
Yeos - equipments for a -
laboratory
Yes - -
Yes - -
Yes - -
Yes - -
Yes - -
Yes - -
Yes - -
Yes - -
Yes - -
(¢) Organics (General) and Trace Organics Tests _
As per the MOU
between
ANPCC and
NIOT, the ..
e Procurement Initiated
Yes 6 months | NIOT facﬂlty 1S by ANPCC
available.
Procurement
under process
As per the MOU
between
ANPCC and
NIOT, the
No 6 months facility at NIOT | Procurement Initiated
is currently by ANPCC
being used.
Procurement
under process
Facility availlable with
Yes - Procured ANPCC
At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory
At this initial
No 12 Months phase, the -
department is
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establishing and
procuring
equipments for a
laboratory
6 | Pesticides
6.a | Organochlorine Pesticides (OCPs) Tests
1 | sl No 12 Months
ii | Alpha
Snelsiihen No | 12 Months | i< initial
iii | p,p’-DDT No 12 Months phase, the
iv | Alpha-HCH No | 12 Months | department is
v | Beta HCH No 12 Months | stablishing and i
. procuring
v | i No 12 Months | equipments for a
Endosulphan laboratory
vii | Gama-HCH No 12 Months
viii | 0,p’-DDT No 12 Months
ix | p,p’-DDE No 12 Months
6.b | Organophosphorus Pesticides (OPPs) Tests
1 Malathion No 12 Months At this initial
) ke No 12 Months phase, the
parathion department is
111 Chlorpyrlphos No 12 Months estab]ishing and -
iv | Dimethoate No 12 Months procuring
v | Dieldrin No 12 Months | €quipments for a
vi | Ethion No 12 Months laboratory
(d) Microbiological Tests
1 | Total Coliform As per the MOU
between
Yes ANPCC and
NIOT, the
facility at NIOT
2 | Faecal Coliform - is currently Procurement Initiated
being used. by ANPCC
Yes Procurement
under process
3 | E. Coli Yes As per the MOU
4 | Faecal between
Streptococci } ANPCC and
Yes NIOT, the -
facility at NIOT
is available.

(e) Toxicological Tests
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1 | Bioassay
method for As per the MOU
evaluation of between
toxicity using ANPCC and
Yes - -
fish (90% NIOT, the
survival of fish facility at NIOT
after 96 hrs in is available.
100% effluent)

B. Sample Matrix / Group of Solid / Solid Waste

(a) Soil / Sediment / Compost Tests

1 | Cation At this initial
Exchange No 12 Months phase, the
Capacity (CEC) department is
2 | Electrical establishing and -
Conductivit procuring
(EC) ¢ No 12 Months equipments for a
laboratory
3 | Organic carbon
(Chemical Yes - -
Method ) As per the MOU
4 | pH Yes - between -
5 | Soil moisture Yes - ANPCC and -
6 | Total nitrogen Yes - NIOT, the B
7 | Metals by facility at NIOT
digestion (As, Ves ] is available. )
Cd, Cr, Pb, Ni
etc.)
(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-
Solid) Tests
1 | Corrosivity No -
2 | Ignitability No i
(Flash Point) At this initial
3 | Loss on Drying phase, the
at 1050C (% No department is ]
Moisture 12 Months | establishing and
Content) procuring
4 | Loss on Drying equipments for a
at 5500C (% laboratory
. No -
Organic
Content)
5 | pH Facility availlable with
Yes - Procured ANPCC
6 | Organic At this initial
carbon/matter No phase, the )
(Chemical 12 Months | department is
Method ) establishing and
7 | Calorific Value No procuring -
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equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
1s available

Yes -

However, steps
have been taken
for setting up of
facility at
ANPCC,
spectrophotomet
er has been
purchased, and
Yes - the
specifications
for the reagents
have been
finalized, with
the purchase to
be made through
the GEM portal.
The purchased
RDS equipment
is equipped with
the capability to
analyze gaseous
pollutants.

Facility availlable with
ANPCC

Facility availlable with

Yes - Procured ANPCC

Facility availlable with

Yes - Procured ANPCC

Yes These facilities Facility availlable with

: - ANPCC
- are available in Facility availlable with
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Yes

No

No

No
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12 Months

(b) Stack Gas / Stationary Source Emission

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Procured

Facility availlable with
ANPCC

At this initial phase,
the department is
establishing and
procuring
equipments for a
laboratory

No

6 Months

No
No

6 months

Procurement
under process

Procurement Initiated
by ANPCC

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No
No

No

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

6 months

Procurement
under process

Procurement Initiated
by ANPCC

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory
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Facility availlable with
Yes - Procured ANPCC
Facility availlable with
Yes - Procured ANPCC
Yes ) ANPCC has
installed
Yes - Continuous
Yes _ Ambient Air
Quality
Yes - Monitoring | ¢ its availlable with
Station ANPCC
(CAAQMS)
which as
No 12 Months facilities to
monitor
metrological
monitoring.

Specific remarks, if any:
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Procured

Facility availlable with
ANPCC

Yes

Procured

Facility availlable with
ANPCC

Yes

Procured

Facility availlable with
ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

Facility availlable with
ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.
Procurement
under process

Procurement Initiated
by ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.
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At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a

laborato

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
12 Months | establishing and
procuring
equipments for a
laboratory

No

No

Facility available with

Yes - Procured ANPCC

Facility available with

Yes - Procured ANPCC
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Procured

Facility available with
ANPCC

No

12 months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory
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Yes

4509

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory
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4510

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT | Procurement Initiated

is currently by ANPCC
being used.

Yes -

Procurement
under process

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

As per the MOU
between
Yes i ANPCC and i
NIOT, the
facility at NIOT

is available.

As per the MOU
between
Yes i ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory
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4511

As per the MOU
between
Vs ] ANPCC and -
NIOT, the
facility at NIOT
is available.
Yes -
Yes - iliti
These fa0111t1<?s Facility available with
are available in ANPCC
the CAAQMS
Yes -
Yes -
At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory
Yes -
Yes -
Yes -
Yes - These facilities | g, ility available with
are available in ANPCC
e ] the CAAQMS
Yes -
Yes -
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No

4512

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory
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4513

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

Facility available with

Yes Procured ANPCC

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
No 12 Months | department is -
establishing and
procuring
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4514

equipments for a
laboratory

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
Yes 6 months is available. Procurement Initiated
by ANPCC
However,
ANPCC has
placed the order
on the GeM

Portal.

At this initial
phase, the
department is
No 12 months | establishing and
procuring
equipments for a
laboratory

Facility available with

Yes - Procured ANPCC

Facility available with

Yes - Procured ANPCC

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.
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Yes

4515

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently
being used.

Procurement
under process

Procurement Initiated
by ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

6 months

Procurement
under process

Procurement Initiated
by ANPCC

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.
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Yes

4516

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently
being used.

Procurement
under process

Procurement Initiated
by ANPCC

Yes

Procured

Facility available with
ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently
being used.

Procurement
under process

Procurement Initiated
by ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory
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4517

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory .

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -

procuring
equipments for a
laboratory
Facility available with
Yes - Procured ANPCC

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory
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Yes

4518

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently
being used.

Procurement
under process

Procurement Initiated
by ANPCC

Yes

Procured

Facility available with
ANPCC

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently

Procurement Initiated
by ANPCC
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4519

being used.

Procurement
under process

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.
At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

Yes

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.
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4520

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

D. Analytical Instruments at Environmental Laboratories

a) Mandatory Requirements

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

Facility available with

Yes - Procured ANPCC

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

At this initial
No 12 Months phase, the. -
department is

establishing and
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4521

procuring
equipments for a
laboratory .

Yes

6 months

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is currently
being used.

Procurement
under process

Procurement Initiated
by ANPCC

Yes

Procured

Facility available with
ANPCC

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory

No

12 Months

At this initial
phase, the
department is
establishing and
procuring
equipments for a
laboratory .
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4522

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

At this initial
phase, the
department is
establishing and

No 12 Months
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4523

procuring
equipments for a
laboratory

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

As per the MOU
between
Yes ) ANPCC and i
NIOT, the
facility at NIOT

is available.

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a
laboratory

Facility available with

Yes - - ANPCC

At this initial
phase, the
department is
No 12 Months | establishing and -
procuring
equipments for a

laborato

At this initial
phase, the i
No 12 Months department is

establishing and
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4524

procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -
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4525

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

As per the MOU
between
ANPCC and
NIOT, the
facility at NIOT
is available.

Yes -

At this initial
phase, the
department is
No 12 Months | establishing and
procuring
equipments for a
laboratory
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4526

LABORATORY ANALYTICAL FACILITIES

Name of the Board / Committee: Andaman & Nicobar Pollution Control Committee

Category In-house (Available) Outsourced (MoU with NIOT / External) Under Procurement / Process
WATER (Surface, | 1. pH, Temperature, 1. Colour, 1. BOD/COD incubators
Ground, 2. Turbidity, 2. Total Solids, (partially available, expansion
Wastewater, Soil, |3. Conductivity, 3. TSS, ongoing)

Solid Waste, 4. TDS, 4. Hardness, 2. COD digestion block units
Microbiology) 5. Total Alkalinity, Chloride, 5. Ca, Mg, 3. Microbiology: Laminar flow

6. DO, Oil & Grease, 6. Sulphate, benches,

7. Phosphate, 7. Sulphide - Cyanide, 4. microbial refrigerators,

8. Basic sampling instruments | 8. Nitrite, 5. culture media facilities -
(pH/DO/Cond. meters, 9. Nitrate, Soxhlet extraction,
samplers, ice box, SS 10. Ammonical-N - Trace Metals: Al, As, B, Cd, 6. distillation assemblies
bucket) Cr (VI/Total), Cu, Fe, Pb, Mn, Hg, Ni, Zn, Se, (fluoride/phenol) - Bioassay

9. Simple soil/solid waste V, Co, Na, aquarium setup - Ball mill
tests: Moisture, Organic 11. K - Phenolic Compounds, grinder,
matter (basic) 12. Benzopyrene, 7. muffle furnace,

13. Pesticides (OCPs, OPPs) - Microbiology: 8. calorimeters (for HW
Total Coliform, analysis)

14. E. coli,

15. Faecal Coliform,

16. Faecal Streptococci - Toxicology: Bioassay
methods - Soil/HW: CEC,

17. EC,

18. heavy metal digestion,

19. organic carbon,

20. total N,

21. TCLP,

22. calorific value,

23. corrosivity,
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4527

24. ignitability

AIR / EMISSIONS
(CAAQMS,
Ambient, Stack,
Noise,
Meteorology)

CAAQMS: SO,, NO,,
PM10, PM2.5, CO, O3, NH3
Meteorology (CAAQMS):
Temperature, Wind
speed/direction, RH
Manual Air Monitoring:
PM10, PM2.5, SPM (HV
samplers/FDS)

Noise: Portable Sound
Level Meter, Manual noise
surveys - Basic calibration
kits & gas sampling
equipment

1.

2.

3.

- Stack emissions: PM, SO,, NOx, CO,, CO,
Temp, Moisture, O,, HCI,

HF - Trace Organics/Metals: Benzene, BaP,
Pb, As, Ni in PM - VOCs,

Pesticides in air (GC-MS based) -
Continuous Emission Monitoring (CEMS) -
Hydrocarbon Analyzer,

NHz Analyzer - Advanced Noise: Automated
noise monitoring systems

. - Continuous PM Monitoring

(TEOM) - Stack monitoring
kits (portable) - Exhaust gas
analysers - Calibration
gases/cylinders with
regulators - Automated noise
calibration systems -
Continuous HC/NH;
analysers (planned)
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